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THE DEPUTY CHAIRMAN: Ths
House iy adjourped foz lunch till 2.30
PM. .

The House then adjourned
- for lunch at thirty-four minu.
- tes. past ong of thg clock

The House reassembled after lunch
et thirty-six minutes past two of the
clock, -

[The Vice-Chairman (Shri Jagesh '

Desai) in the Chair.]
MESSAGE FROM THE LOK SABHA
The finance Bill, 1989

SECRETARY-GENERAL; Sir, I-beg
to report to the House the following
message received from the Lok Sabha,
signeq by the Secretary-General of
the Lok: Sabha; Co

“In. accordance with the provi-
siong of rule 96 of the Rules .of
Procedure 'and Conduct of Business
in Lok Sabha, I am directed to en-
close the Finance Bill, 1988, as pas-

sed by Lok Sabha at its sitting held

on the 2nq May. 1989

The Speaker hag certified that this
Bill is a Money Bill within the mean-
ing of article 110 of the Constitu-
tion of India” - ‘

Sir, ¥ lay a copy of the Bill on the
Tablg of the House.

.

APPROPRIATION (NO. 2) BILL,
1989—Contd,

THE VICE-CHAIRMAN ° (SHRI
JAGESH DESAI) : We now take up the
Appropriation (No. 2) Bill, 1889. Shri
Rameshwar Thakur, Now, there are
11 Memers to speak, The time allob~
ted ig fouy hours. I would request hon.
Members not tp take more than the
time aHotted to them, ‘

R e swe ()
qAAra IoawrsaA qgiRy, & fafdr

-
PR RES:

BRY;. 1080 m

gen 3 fagws 1989 @ wagw
W § tyg fafin fagas &
RFA 24 W 4 W@ 72 FAS
53 ¥ T¥ w1 fafwsg 73F &
wra fedr T g, Sy fe fadm
7§ 1989-90 F MUA fF¥ i
el g1 TR fagas & frag § o
g # gl g9 MY Ao
afess wWer & I gy W A
R A gEg § T oo waom
s ox gm¥ qoQ qiw d5% Ty
gaea N F ATHT F ownt )}y

AT X AfeT ag seefvemr

@ T wfge, aF wfew @M
T owd few @A =fgw ) a9

%% F@ % za@  fx vs afkes

WRE WAl F OGN § § oag
¥ Al f& a7 awz T@d s
g T grat § MY W gwe ¥
qU 3w F fawia g1 2 gm TG
& _awal & wd @ A9, wale
3 3 T aQ) u W M w@
anr fp fredr 42 =9t ¥ o =
W fwdr ot Ww1e ¥ fomra &7
FR A gA T v ol & S
%8 83T ¥ T a¥g F' «T7 F8)
I’ B 1 oag arq faegwm @ wa)
A e T W fagw s
7g Sfeg 7l & 1 awd wfeat

g i B owzw ow@ R

ST I8 Fuw v afaa &
fedr i dadra et ¥ glaT
q9E Sedq ST § 1 gAR g
fewr &, gk INT o @y § AT
gar FqE § fafew Tgiv F WA@w
fer 71 § fore® 2w 71 fasry, 9
ag T 1 &, St g1 &, grdm
fazia qr @ M T a8 fawe
# &, g7 ¥ fagry & fag aufas
yagiw fey ¥ § oW wd g
sfae & & Jgar @90 | g 4@
fo foodr 42 391 § F1% Fw T8
g | sar gfy & &7 § gard_wafy
T gd fmaf w oww WA A
agr ? g @ wiwdl wr
ifer | g @ &% a1 g A%
gfagr aft @ wwdt | dfer w@ER



-

. 228 Appropﬁuﬂbu ‘(No. 2) [ RAJYA SABHA] _Bil, 1ot 224

- [ e 3rEe]
g AYE F ATA F @I agy

DNANA! T GTITE NTH gar |

gug dxasin Q@A A @l gw
waq TFEsa Qe F wf| wre
] §) st fagra g @l €@
50 (wfauq o7 g919 & o™ ¥
T3f ws B3 gaadiy io@T & s
a5 150 fafayg sAware W ad
g% & WX Sy an | qafs frew
g gt dad QT 8 fr 1986-87
WX 1987-88 ¥ FW F Fga A
qm ¥ 216 oAV § wOaxT gaTE
wr oA =) fagd fgd ¥ gar g7
wIIAE N g @ T ad §
wit 1988-89 ¥ Wy W gw
w Al & 166 fafayw =@ waAw
Jer gWl W SR gfw S g
AT QA IR WA T "qF 7F
175 fafogs = 1 3 g9 sa&
W age 1 T FH wg W@ Aq
nfye f& wiavdt ® 919 faT a@d
g ®Y FA B I @ |
sagar # g ¥ oiv ggAr qer
LR !:r e A mfer [ ¥
o g7 W@ & I& 7T )
7y QT WA L % Iaahy
& 1 xafae 78 sg fg g AW
- ¥ w1 g A gwr  ag feaga
gufa arg ¥ aafsae § g
7@ 3 faadr o0 IeneT sigr 1951
¥ 1700 UW.Hf, 4T 93 .« 9g
®T 1987-88 ¥ 54247 Uxpe Hte

oM % Yy ag fw fawen a1

IE T TG AT agsTeg 4 T &R
g8 vy "y & fo fog® sassw
gw ¥ faot afe gf & A &
gEAvFaH w1 oeF ¥ w@w gy

ag 9 g WMLEQ TGTF wATIFIT

R gwir @E wg W € ga wwi
/T 53X & fg M ofts afe o7
& X AYpAT & AT TS gor ) 78
& Q@ mgT Jw Ag 1 weh 9
g T Tiwt ¥ 1951 ¥ faadi ggsh
¥! I3 B T AT 9T 68
gt Tar § fesel ggh g

g wE g%y §T oy T W

Agi s s on @ ar gm
W 3 gvEy gf & A o aTy
g% 2 fg foaw faatadi@ 2w wig-
Tg & § SN oA &FT F a¥ §
S1 % ¥V SE gmy  woe
B ¥ o9 gW WM gT & 9
i ¥ S a@E) gg § qusy dEd
gU_ga ag =¥ &% § fw gu fed
TE By A Qe gl B =€ armdl
¥ A gn W g I & § wway #
BN fasTy gy @F@ 8 gur @

f& sg o fasfon 8w & ag o

Ay § fe fygearT agy § &al
d qga o 9g1 2 | fgmm =We
grdEr @ Wgm qw ¥ foad

CHERT 3 g o fawed N agdis

T ATAT OF far AT T8 W A
Bovefafaw Ft ® < 38 miaraaw
F @, TLIZ AT Tyl FF §Y,
913 g gAI €3 STl @1 &7 &
gn ¥ fewm ® [T fr g
AVEAIy qAsy g% & M7 T sl-
T TR W w®Y g faqs HiT
Rfe & G % qvdey ¥ &
4 a §r adt A gard @ aw)
gé ¢ ag fgdr Wt weaa fagrade
M & wAN ot wfos g1
g8 R ¥ gn 9. Ay o1 @ £
g Sam § WM Tay sl @
wfew | g gAY wom A s foa
g g sawm o fRwr ¥ @m
g fy frow oot § o1 g g2
¥ Tt aoE W guwia ¥ o
w I i 5gF mawg fx fqo
g’ # w F go fydl ¥ qur g
1988-890 ¥ o ufgwg wemEw ¥
afg g€ § wx 1989-90 ¥ fua
wqz g1 foo g1l wiadry geeaY

Cfgar & 10 ufame 4fz % M

qentaAl § WX gF suir & fag
g ¥ A fRmet #F gwd g
g @ g ifre swwaw d @ g
T @ | A oW &1 ot

Y Ae E, B AT F ofr o

dra aw g¢ &oocar wff ¥



225.  Appropriation (No. 2) [3 MAY 19897
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THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr, Thakur, five
minuteg more.

T TIATET  SImT: 1984-85
¥ 4,484 ;AT FIE AT, a7 T A0
gag e 10 wEwa W dew
NFHT § X AT, IX I IqF
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g T vty =l foody ged & &
4T ¥ HIT AT Heq § A §argx
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NI A JAT P T FRA-IW,
qaraq aF ¥ IO-90, S§§ g
wnal 21 9aH g wwoag & fw
9T gRIT AT &, Faw §WH g,

‘¥gA gaIT F A oAE, S g

am 2, S oo fows =Y §,
gar3q W WA G W9t g9
AT 8T 9T ¥ o ®hT @ §)
gagt #fe ga gad agar @v, AwT

gAnIRE N @Y gW g4 I FY

nfgys FFFAr ¥ FT uEy § WX

T aftg amz ¥ FAImA |
FE AT N g gt & ofew

JET AT AZE oY ‘F wIleEr Iu
¥ o=y qfc gn & 98T dra,
¥ gwi a8 g fw oY gEd - wrgai-
fogar wdlzama da arg a7 ¥

- fafww &al & #1@ w5 Tg § g

dga & gugdm Fm @ g, AfFEw
YT AW H U @ 9T MR &IT

‘s wifge fs Aear F @y g@wd | o

Afagg tavia foar § f5 oWt el
¥ o1 19 @), 9g agfeq fawra At
=ifgr | gn wy § f5 39 &g CF
g 3o wig ¥ & o gm Wil &
oY fodt arda Eisasr aqywe faama
ag gar g1 gAY am ANAe @
T gEE a@igae W omTg dR &
qataa & ¥iw faad f& sav mw
1 gqdf feear, dwe, fagr, s@@

SR nEw gg1 gatad & e B 6

WY g & F AWl my § 6 39
g5t wio WY § faad 3o feel asht
ot foed gy g, a1 g0 wamd § &

.. gg ARd AT § @R T g9

AIMT DFAT F AR Fw F ar
gamar g7 § dfaq ad froar § ¥
gfasfaq o & faasr faa\ya gy
gar &, sgt awrE gfand efas

aft g g, gt fawmé w1 am,
| fgSet T &TH, WFEA FT FA,

W F1 w1 Faar ag gur g fagar
fa @t aifgn sk s wERed
gfaard § § agd AT AN 390 §)
T § foma s 9z wf § sA sl
¥ w3 g% O fau faae daww
qgt fear s, smgm A faar

qrgan & ¥ o afewloe f§Y <@®
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gx ug wrgy fm @it dw & i
F! G AT ¥ AR FAJT F 0@
31y, 37 T ¥ feo g fadn
grag 8 M F wATT FIAT
ATFIFFEITT

o St 3 oArY, § IF I
& Fg§ I AZAT § /T A FH
97 4% gT § IT 9T qW qdr Fra
Y Mg gar arfgg e s wfai
¥, o fr &% gT wTr Tige, ag ey
g fox FT &, @ & I A o
®Y ¥ IT HiRAY F¥ gX FL FAT AN
gwag wifEw w1 f& gy amew
v v & foq ga% g AT
®1% vf § @ AT § ws o &7
& 3 FERET QAT NSAT ANE
af § AT gad A dvg garg s
w7 & fIfd NINT § 37 97 7A-
A FY FA FIFIT FT qF, AT
HT TR AT IAG AT FT FEY ATIH
¥ gz fawr o¥, 3% fao g7
Feasirer TEAT W1fgm

Tl Wl ¥ oAy, wy I
| & 1 g HIETF 1A

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr. Jaswant Singh,
You have only e‘ght minutes, but you
can spedk up to ten minutes,

SHRI JASWANT SINGH (Rajas-
than): As usual you have started me
with so much encouragement. I am
grateful to you for it. I am also
grateful to my other colleagues who
have allowed me to break the queue,

The Appropriation Bil] normally
comes, in this entire process of Budget-
making, at a stage which 1 consider
to be a stage of Parliamentary fatigue,
.The present attendance in the House
s a reflection of that Parliamentary
fatigue. Nevertheless, it is ap essential
step ang it is a step which we must
go through, But it iy also a measure

- of the declining relevance, ag it were,
- of legislative control over the financial
performance or financial planning of

~Budget session,

.declining parliamentary
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the Government that we find that the
entire Budgetary exepcise, which is
one of the principa] legislative rights,
standg today so considerably diminish-
ed ag a Pa}rliamentary activity of im-
portance. To me, personally, thaf is
one more, depréessing aspeet’ of our
But that is a much
bigger question, I will revert to it in
a minute as you started by saying that
I hava only ten minutes.

By itself the Appropriation Bill is
an exercise -t0 authorise the Govern-
ment to take certain sums from and
out of the Consolidated Fung for the
yeat 1989-90 for payment and for ap-
propriation. Sir, there are some un-

usua] features of this Budge-
3.00 pas tary exercise of 1989-90 and

in the overall aspect of the
or legisla-
tive scruting of the budgetary res-
ponsibility, these two aspects, in the
current year are particularly note-
worthy, T am given to understangd that
some of the colleagues who spoke ear-
lier have, perhaps, drawp attention to
it but I cannot with any degree of
reassurance remark upon the fact that
the other place discussed only two
Ministries in detail. T would stand cor-
rected, Sir, if it were three. But out
of a total, I believe, of the bureau-
cratic profusion of Ministries, if the
Parliament ag such is able to engage it-
self in an examination; detailed exa-
m'nation, of the Demands for Grants,

" of only three Ministries, I do not think

that the message containeg in that
failure js a message of reassurance.

Setondly, Sir, 1 must with very
great concern observe—and my friend,
eminent seniop colleague Raja Saheb
is here, perhaps, he could correct me
on this fact—I do not believe that in
the last 40 years never hag the Parlia-
ment failed to discuss the demands

" for Grantg of the Ministry of Defence.

And yet, this iy the first time ever
that this Parliament as constituted has
not, to my mind, fulfilled its responsi-
bility, indeed, its obligation, ag the
guardian of the funds of the country,
as the original fountain-head “which,
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in fact, sanction this spending of
those funds; for it to have failed even
to diseuss in'detail the Demandg for
Grants ot the Mlmstry of Defence; for
the first time ever in 40 years is, to
my mind, & very signal failure. When
we discuss this particular Appropria-
tion Bil] which in essence, even in
norma] circumstanceg is a proforma
axereise, I cannot refrain from obser-
ving on these larger failures,

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI); But in our House
we had discussed on working of the
Defence Ministry.

SHRI JASWANT SINGH: I always
bow to your superior wisdom and
knowledge, The wopking of any Minis-
try taken up by this House has alto-
gether g different -context. When 1
refer to the present failure it is to
neither of the two Houses taking up
Ministry of Defence, or the detailed
Demands- for Grants of that Ministry—
our House ig not discussing if, the
other has not, and this has happened
for the first time in the 40 years—I
think it is not a development, it is
not ap incident which I can let pass
without comment because it ig a deep-
ly disturbing development, It is not-
mal under such circumstances—I will
be toming back to the Ministry of
Defence—to speak a bit about and
make some comments on the budget
as such. Now, I won’t go into all the
general observation about the budget
because the debate has already taken
place, and T am sure the Minister of

State is weary now of hearing all the.

comments over and over agian in the
otHer place, as also here Of course,
there is only thig much that one can
be original about, otherwise all this

tends to be repetitious, Nevertheless-

there is ap aspect, because thig is an
Appropriation Bill, of expenditure
which is deeply worrying us. In 1989-
90, T could be,wrong, tne Government
expenditure W111 be increasing by 8 per
cent over the previous year and it will
go up to something in excess of Rs
82,000 crores. Now, the budget papers
that we have been given by the Gov-

{3 MAY.
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ernment itself say about the total lia-
bility—the phrase we use normally ia
“tota] liability of the Goverhment of
India” which meens even I, Govern-
ment of Indis is @ changing entity
But the people shall remain, Parlia-
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~ment shal] remain, Therefore, if there

is a liability created and it it is called
the liability of the Government ot
India,.it is not the personal liability
of the hon, Minister of State. It'is your
liability and my liability. It is a liabi
lity of generationg of Indians which
include not only the national debt
but altso the liability tp repay the
amounty due on actount of provident
fund, small savings and the like. It
would increase by 13.7 petr cent to a
sum iy excess of Rs, 2,60,000 érores and
here I would be very happy if my
esteemed colltague ahg eminent consti-
tutionalist like Ram Jethmalani would
correct me, which brings me to article
292 of the Constitution of India, Arti-
cle 292, to my understanding enables
the Parliament to prescribe, by law,
the limits within which the executive
can borrow and I think the time has
come when We have te very seriously
think about mvoklng article 202 be-
cause thig excessive expenditure, this
kind of natjornal debt, publie borrow-
ing t6 which the previous speaker re-
ferred, hag acguired such staggering
heights, such staggermg dimehsions
that T fait to understand how We are
going to frea oursglves of it. I have
had ‘occasion to mentiop it ang I feel
that 1 mentioned it to the present
Foreign Secretary at a function which
we jointty attended to me personally,
a sum like Rs, 2,60,008 creres, I ¢an-
not conceptualise, I do not know what
it means. It ig quite often said, if I.

“have a debt of Rs. 10,000, then I have’

a problem But if the bank owes me

" Rs, 10,000 crores, then the bank has

a problem. In similar terms, eveh
though I cannot conceptualise this
large sum of Rs. 2,60,000 crores, it .js
a very large sum of money and unless
we start jooking st it ofresh unless
we start thinking in terms ¢f the con-
stitutional provisions of article 282, J



235 Appropration
(No, 2)

[Shri Jaswant Singh]

think, perhaps in this overall aspect of
Parliamentary scrutiny over the ac-
counts of the country, we would be
failing in our duty, Sir, I would now
tefer to what I starteq by saying—I
have two moOre minutes, Sir—this
myth of Parliamentary and legislative
control—I starteg by saying that this
Appropriation Bil] comes at a certain
stage and the entire legislative exer-
cise of enabling the nation tg spend a
certain sum. of money, Walter Bagehot,
a great Constitutionalist, many years
ago, in he early part of the:century,
in fact, reflected upon this when he
said, “that the real legislation ag such
ig never the function of the Parlia-
ment. It ig always the bureaucracy
which is producing a piece of law and
the body of Parliament is merely a
Post-facto sanctioning and stamping
authority.” It has become particularly
worrisome when the collectivity of
Parliament, particularly the majority
party stops applying itg ming to the
responsible function of legislation, In
any case, it always will have to be
the majority party which hag to bring
forward a legislation and if within
that majority, the function is handed
over to the bureaucracy and
the bureacracy produceg a
pieces of paper as the law that Par-
liament hag to pasg and thereafter the
majority does not even apply its mind
to it, leave alone us in the minority,
then I think, thig sole function of
Parliamentary scrutiny, thig sole
function indeed of legislature as such
gets totally defeated,

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): That means the
Finance Minister hag no role to play.

SHRI JASWANT SINGH. Sir, I do,
with all the deference to the superior
wisdom of the Chair, put it to you
that even the budgetary exercise i3
given a political tint by any govern-
ment and iz an electoral stunt, parti-
cularly in an election year. Most of
the leglslatlve activity, inclusive of
the Budget ang the formulation and
compilation of figures, is not a par-
liamentary activity, It is entirely

- journals then.
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a burcaucratic exercise. We ip the
legislature are certainly not peform-
ing our functiong ang it i exemplified
by the fact that the number of days
we discuss ig only two. or three and
we are only going through a profor-
ma exercise,

"1 will take only a minute or two
to.talk about defence. It iz a very
big subject, I could not but talk about
it because I came acrosg a very provo-
cative reminder from the past. It is
almost twg years old. In the Budget
Session of 1987, I hag occasion to talk
and express my concern about the
expanding defence expenditure and
had then spoken of the need to re-
examing some of the veritieg on Whlcrl
we were basing our defence expendi-
ture. The Right Hon, the Prime
Minister, on that occasion, spoke words
to the effect—indeed thig is a quota-
tion, but not the full quotation:—

“Anyone suggesting a cut in de-
fence.spending or a cut-back in gur
defence forces, is being antinational
and sabotaging the very integrity
and independence of thig nation.”

They were words tp the effect that
not only must yoy not suggest it but
you must{ not even think on those
lineg because if you think op those
lines, then you are not “thinking as
Indians, not thinking as friends of
India; you are thinking as enemieg cf
India.” 'This wag the comment made
then, It became a matter of quite an
interesting editorial debate in various
Indeed, I wag also
asked. “How have you suddenly be-

. Come an enemy of India?” I am

therefore struck all the more by the
bitter irony of the fact that the Budget
Estimate has had a token-cut of about
Rs, 200 crores. What is the token-cut

in real terms? If you take
into account ihe inflationary as-
pect, the decline in rupee-

term, then it will amount to almost
Rs. 2000 crores, No explanation Has
come forward from the Government
as to why this cut has taken place ex-
cept that the other day, when the
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h‘on. the Foreign Minister, Mr, Nara-
simha Rao, speaking here, almost hap-
hazard, sajd that through this we
have sent an indication to Pakistan, by
this defence cui, Some of my
friends would recollect this, I was
struck even then by the sheer mind-
boggling irrelevance of it, the irre-
levance of the fact that 1t has to be
our Minister for External Affairs
who is saying that by this token-cut
of Rs. 200 crores we have sent g sig-
nal to Pakistan, The Demands for
Grants for Defence should have been
discussed. We should have had full
opportunity to examine whether in-
deed this is token, After all it is my
fear that what has suffereq by this
cut are the armed forces, because the
forces’ level as such hasg not been re-
duced; indeed it is going up. Our com-
mitments outside the territories of
India remain. Therefore, what will
suffer i the capital expenditure of the
armed forces, of the Defence Ministxy,
which, in other terms, means you are
not modernising the progress of the
armed forces, of the Defence Minis-
try. It is very worrisome.

I come to the end of the time which
you have so kindly given me, Sir.
I wil] conclude by just one guery 1o
the Minister. Out of 252 Central pub-
lic enterprises, T am givepn to under-
stand, only 12 have made a profit. The
net profit made by them in- 1987-88,
for which figures are available, is.

THE VICE-CHAIRMAN (SHRL
JAGESH DESAI): Have only 12 ma‘de
profit?

SHRI JASWANT SINGH: Yes.
Twelve. Perhaps, the Government
could correct me.

. THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): I think it is wrong.
It is more than fifty per cent of the
public sector. :

SHRI JASWANT SINGH: I am as-
king thig query. Tiie net profit earn-
ed for 1987-88 is Rs. 2183 crores which

is 3 per cent return approximately on .

‘savings.
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the investment made. Out of this
2183 ONGC refineries have earned
2171 crores, the National Thermal
Power Corporation 302 crores, the
STC and the MMTC belween them,
which are merely trading organisa-
tions which are not producing any
wealth, have earned something like
roughly 54 crores, which meang the
balance of 240 odd public enterprises
have run inio a loss. I would be
very happy to be infomed by the
Government that it is not so. Thank
you for the time given to me.

SHR] RAOOF VALIULLAH (Guja-
rat): Mr. Vice-Chairman, I rise to
support the Appropriation (No. 2)
Bill, 1959. The honourable Minister
hag rightly pointed out that most ‘of
the issues had been debated during

“the discussions on the General Budget,

I would like to raise certain import-
ant issues regarding State financial
resources. ..

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI):Within ten minu-
tes.

' SHRI RAOOF VALIULLAH: - The
first iy the devolution of finances to
the State Governments, In 1986 the
then Finance Minister, Shri Vishwa-
nath Pratap Singh, Whlle presenting
his budget effected devastating chan-
ges in the investment pattern of small
Before 1986 it was 15 per
cent in Government of India securi-

- ties, 15 per cent in State Government

securltms 40 per cent. in the Post
Office Time Deposits—POTD—15 per
cent in the National Savings Certifi-
cates and 15 per cent in the Special
Deposits. Now, these Special De-
posits are not to pe shared with the
State Governments, The rest of them
could be shared on an equal basis
‘between the Central and State Go-
vernments. In 1986 the then Finance
Minister effected devastating changes
in the pattern of small savings with
the result that today 80 per cent of
the small savings are in Special De-
posits and 20 per cent in Government
of India deposits. I rememebr ° the
present Finance Minister who  was
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then the Chief Minister of Maharash-
tra raised 'a hue and cry against this
change in the investment pattern in
sma]] savings. Thig hag hit the States
very hard because, as we are all
aware, the two main sources of in-
come for any State Goverument are
small savings and sales tax. I do not
know what made the Central Govern-
ment change the investment pattern.
I ouwld like the honeourable Minister
to let us know whether there has been
a shift in the pattern and the think-
ing of the Centra] Government in
order to boust the resourceg of State
Governments. . .

THE VICE-CHAIRMAN (SHR{
JAGESH DESAI): At present collec~
tion of small deposits is much more
than collection from small savings.

SHRI RACOF VALIULLAH: That
is true, The second point is in re-
gard to the resources of Stale Gov-
ernments. We all know, particular-

ly Gujarat and Assam are banking .

upon royalty payable fo these States
on crude oil. The royalty on crude
oil payable to Gujarat is due with
effect from 1st April 1987, The Sar-
karia Commission has recommended
that royalty to the State Govern-
ments should be payable every two
years. If we take that standard, if
we accept the Sarkaria Commission’s
recommendation, then the next revi-
sion i3 also due with effect from 1st
April, 1989. And we have not yet cle-
ared the dues with effect from 1st
April, 1987. I had raised this issue
again gnd again in this House plead-
ing that royalty payable to Gujarat
and Assam should pe fixed immedia-
tely and be paid to the State of Gu-
jarat because the financial situation
in Gujarat is very precarious. The
honeurable Minister hails from Guja=
rat and he knows what the situation
today in Gujarat is. I wunderstand
there wag a Secretary-level commit-
tee which wasg formed to find out
what could be the correct quanium of
royalty payable to these States.
They  have already submitted
their  report, When T asked’
a question, the Petroleum Min-
ister submitted that the royalty is
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‘paid by the oil companies and not by
the Government. Fixation is done
by the Government. But this is a
clever way of denying the due to Gu-
jarat and Assam. It is fixed by the
Government. . Let the Government
fix the royalty and then the oil com-
panies will pay the royalty that is
due, But something has to be done
in the matter and this cannot go on
like this because already two years
have passed by and the royalty is not
paid to the Government which is arn-
other source of revenue to the State
Government. Sir, the Government of
Gujarat had demanded Rs. 200 cro-
res on account of this royalty payable
to Gujarat, But the honourable Min-
ister replieq that they could not give
Rs. 200 crores on account because it
was not the Government which paid,
but it. was the oil companies which

" had to pay the royalty. Sir, this is

not fair on the part of the Central
Government where the State revenues
are concerned. and the Government
must find a way out, first of all, to
fix the royalty and then pay the dues.

Sir, the third important question
about the State Government is the
pending projects with  the Central
Government. I want to cite one ins-
tance. Natural gas is produced in the
State of Gujarat and there is feeling
amongst the people of Gujarat that
the gas is being carried away and not
being mtilised properly in the State
where it ig produced. The Govern-
ment of Gujarat had submitted viable
propositions for gas-based power sta-
tions. They were cleared by  the
Centra] Electricity Authority and the
Ministry of - Petroleum had already
committed -and communicated that gas
would be available for these  gas-
based power stations, one at Gandhar
and the other at Pipavav in Saurash-
tra. The first one is of 600 MW cap-
acity and the second one is of 700MW
capacity. But I am surprised thsl
only a few days ago, the honourable
Minister, while replying to a Starrea
Question, Said that no clearance had
been given! Now, this is the kind
of reply from the Minister of Energy
because they are the ultimate autho-

-
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vity. As it is, a very a bad feeling
is there among the masses, particular-
ly of this State where gas and oil
are produced and I would therefore,
request thg honourable Minister to
see that wliere gag is produced in a
State and \rhere there are viable pro-
positiens for gas-based power sta-
tions, at leyst clearance should be gi-
ven by thy Uniop Government as
early as possible so that this  kind
of feelifg ymong the people of Guja-
rat could Le assuaged. '

Sir, the yext important issue is con-
cerning the implementation of the
Integrated Rura] Development  Pro-
gramme, I understand the - Planning

Commission has recommended that

the per capita input by the nationalis-
ed banks, in order to cross the new
poverty line, should be raised to Rs.
70008. But, today, the answer in this
House by the honourable Minister is

that no Stute has more than Rs. 4000

as per capita input by any nationalis~
ed bank. Now, what does this
mean? It means that this amount of
Rs. 4,000, which wil]l help the bene-
ficiaries cross. the new poverty line,
goes waste, Therefore, in order real-
ly to implement the Integrated Rural
Development Pregramme, the invest-
ment by the nationalised banks, the
input by the banks, should be increas-
ed to a higher level so that the new
poverty line could be crossed by -the
beneficiaries, by the poor people of
this couniry. This ig a very import-
ant issue and I would like to request
the honourable Minister and the
Union Government to impress upon
all the public sector banks to enhance
theiy investment, the per capita in-
vestment, vn the beneficiaries who
are taking advantage of the Integ-
rated Rurg]l Development Program-
me.

Sir, the last point is this:  Certain
letterg of intent have been issued by
the Union Government to the State
Governmerts. I would cite two ex-
amples from my State of Gujarat. A
letter of intent was issued to Reliance
Industries Limited for a pefro-chemi-
cal project on the 25th of November,

- therefore, request the hon,
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1988, 1’have raised this issue pub-
licly and I have also written to the
State Government. This petro-che.
mical project was demanded by the
State Government as early as 1978
The two Chief Ministers, the present
Chief Minister and the former Chiet
Minister, have  written letters to the
then Minister of Petmoleum and even
to the Prime Minister stating that the
petro-chemical project should be giv-
en to the State of Gujarat in the pub-
lic gector. I do not know what happ-
ened. And it was given to  a private
sector organisation, It was ag if the
State Government has pleaded
that  even if it ig given
to g private 'organizatio, it hag no
objettion provided it ig locateq in Guj-
arat. Now, another Letter of Intent
wag issued to Mlg S, R, for sponge iron
project which initially wags the demand
by the State Government. Even gas
was committed, because it waz a
public sector undertaking. And now
we see that the sponge iron project
is also given to the private sector. I,
Minister
to verify all these things and then
come out with a policy statement
that where there are Letters of Intent
or where projects have been asked by
the State Government in the public
sector, even if the State GOvernment
szys so, they ghould not be diverted
to the private sector.

Thank you, Sir.

&t Wygeng eatw (qfews auie) ¢
s, @ e oo fsw &
T} ¥ fog¥ gga 24 ¥W, 4
&, 72 30, 57 9/ T9Y @9
3% % afegie  Aiwar 9Ed . §,
ag wlegmy @ vasr faq § s,
zafay f oway agag gifva &
AT yR g fuand & 7@ =@l
tfa o 8T g8 F AW A R
A9 Al W@ al 9§ AW AE
0% & aua & arar § 5 .98 aww
ggT At F gw fgwg wWr g
gzig ag At g fa fadft amd &
DR qaar agl gf 4 eww gl g
dfpw oy ar@ Fag77 T § ag ug
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g {5 aTawy 1 9g Wi Tga 4w
g AR Fad gw & T% wmar En
BT @ 3 A 'q'c"l' ST T gl gafag
M AT g3 @ &, IHE HAAT &9
g ? omae g qsd fagg A
42 Al & fg-gxam F wigr gran
9T AT TE( W@ A ¥ &’
st ariary vedw @ R E fa
are g fans Wig Igaqamdy
F ongd A F, WF wWE ¥ 6ad
F A, 51 ol @ W/ § AT @
Fareft TARA @ W ElE
a, =g amsﬁ FIMA F BWMA FI
d, g §1 & ar famd asmE
¥ T v, QY gAge F AN

Ft & faqar am gaw &1 Cwal &

qIEgH §, M g W EEEUEEE I

e Eq Far a fo FAT 57 YTH A

n QAT gA G AT Z, |I HY ar qA B
ifaw | vs agar & feer § S ga
g w41 g a1 oga {a ue oA i@
gxAa 3 AW fpar & | dfeq T ot
AgAr g aEf gATY | avIAT Fav v
T AT Us @ig g ui agdl &7
g & W91 a7 @@ & q4r &gl
gaT? 7§ gale gt as gard §q
TaT ® T ¥ o3y i & oamg
gnfes § fr N ogag @ & f=
T gIFIT T Qe 09T §, arﬁma
TAd & 1 9g @ wxAT wiEg ag AE
FI @ T AT A Ag F@r afeu
ag faat ST 7@ {1 gaaT Harw Y
3521 @ faadd | mg yg ff 3w
gifag f& wra a5 gfes e fmd
AET gT | T W T Al
PR ga7T SalE F ¥ 39T ? 42 Arer F
ATal WL A7 ATA A 1 fgrgeara
qga ATT A § AT gad AqT A1 I
gUE | gaf TUF wAw A age @
grateai Wisg § | 9k are s 42 a6t
F TR 5 GEAA ANE VX T A
& AW FY @A, TOS W AF1, ¥
I dr & & agdy € @ wgy
g AT | SAFT GeF F A faway
T FT AY T FHAT F1 AT FIA |
S %R%"T QT & SaFT AT BT FY
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qedl awdm wr & fawmar & oo
ir RN TN WA & e § o
a Qs aEy amar‘( AT AFISA
§ & o ggw o 0Qg 9T I AW
F A ;A AT 3T I F ) e
Agl wsr %1 At v ¥ 7A
F ge § 9 g § oAl zxtrr'r s&na?r
¥ AR ﬂw:ﬁ forgal & ad giv
ay E?‘T fép' BEIT 4 %l Wf‘at{
T 3G g 9 JE g T@Ar A
g1 oudl Telg F T H gk uF
CIEET anf} 99 & g & 3|
AN AF 30 1 TICT A G@
arawm fearaqr @ afwwarg ag g !
1y ag ama g, fagre g, 36
v €, steR & AT Sga ' |
ug ag W afgaengdme  q.fsdr
F & LA Sft I Ty @@ AW
v fr ga% §ro # sfelrdaa g7
% gFargdny v wied a qwd
3 fua faregt § @z @i F5d )
AT i & OSIR! FUgl aUE
T AT TEET T¢T @R FwET
7w s F {earm fzar § & 4R
Fued Ffewl & o5 gEre wdg wWA
FT THGIA TEIT F | TWH FAL 9FE
g gEma F arw?r | ad @y wadl
AT SEr & ar &l g aima
FL E f 3@ 9T aww@ A &) qrEed
afga e T3 A T our @ o=
gz ufygargsima @y qrfad) @
g7 & # fog Q@ 9 fad gmieqar
F¢ foaa gam feagdt a1 s
agfand fad | darw oz & @ 83
gn g ATE FT EEIH gF  qew
Ay arer WA & e sy afed;
&0 ud i g forrad s gam
7§, WX I G qEA F fau faeht
ArearT wd, Gal F faq g are
T g a7 fowlt w59 98 oy swy
F9 F AN @“rl zafaT famd
gFERal §1, AR agi fEpdy ofr 9rdd
T EEAA N, STH! VAET FAw A
1 Himl famar a.few \ § quar &
Fha ga g | SI% mwAE ggiae
aga¥ g TAL ave taiw fam .l
Afgl | TR wad . wfanog
frea =ifes ST ol sife qarcia

”
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AT TIW 98T | MR WEALTUF
feeefl & gl ¥ wgww Ry ar @
g wWiw fovadl 71 aig 78 & fam
qRAR TET W Ve g WG SN
g fa fassl @ 93raiR ady § Afxd
q¥Tq IG& ST F4r &1 ARQIH #T.
g7 e afew & w &) & A
11 |15 YN «F a@gf gv & .47. 17,
F TATHE gERg ¥ WS A S¢ Am

iz AfsT a7 € _w gr, FreEn -

g7 R W] ¥, 40 WY F THEH
g W91, #ANgd w1 aFedrs aT
o | gEag § 99 AgAw qeeas
A Tfeefedr £ deraT ¥ agiwl
0T fod 9@ ¥ g e I 1]
ar fou. | 8l &t & Al E ED
&7 3% wfed 9%<q ag W€ ¥ A
TIAHE ¥ Agiawi fpar ot fy aTawEs
aqd tAfE | ogAH Fr TATAG U

Ay T TEF Q¥ gy g vIE

o & 41 TSR ain o faEr wur
q1 qf57 98 § @ @ F qBN
frpra aT ga17 47 fear fs 2z
g q a%al | 3@ qvE F IS
gad frated & a5 &1 =iy s@

fa Sza Wowe § s T AfwU

afs qart § | saw s@m @
M feefsgaT v N 3RF s«
WIS AW F AW A e
A A g1 ndlEE, B uF) UL

sgr Agw gm fa msax geT

ATiw wIAHz ¥ fRa fyar faw 1
T oy WY & NEEe ¥ foU
T QLS| HPT qET A g
g A A g ga dlla F AT FY
q¥T § Tg ST FY S HET
FrHs sk famy o€ gEu we
T & @7 e ifedr &, gart
F W@ 4 &f, AAgTF1L &igad.
e FT & Tward gan | A ag
#n fagy @1 dfww AT @ A
gdr w&g &Y frigdt #1 & aF &
I BT T A ST g qISEE
2 H AT | L

qIFS AT F qA WA H
SO SRR AT S R UGl
arft § fomWe & 0% aT § #e
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FEALT [F31gT AT ST A F
w1 AT & gaem feur o Ter
21 fe T 3T TiEwE og T @ §
fo. dxl & 937 F7 @ T I
T A aiF W AE W W E
BT QAT AVFAT w7 T WT [
oHrd fgul Sate qd o ¥ 1 5w
grss H ga oWt ¥ gAry gmrAl
T FE FEC TG gV TEF ugA
Thei BT T G 9EE SRR
& gu 1 dfg EwE ATl fepad
g Y WX mylA W ol ¥ gy et
F1 A Al ST W Tugl A
fasr o3 b Ed T 20-5Eh AT
155 W, S--Hdl Fiwer, Sy
1wz o 703 fa fmad Qe agm
food Q@A &1 W1 g gw aw
g9 TH ¥ WO ) =¥ aur gl
i g EEN Fg T ¥ fx g arw 9=
oA H 80 FAT G W
1 wWg  EEr &% few osimwn
AR S IF AT & S FEvC SR
g 3w s0feT & 100 fem g%
Fm fadmr | @ ww fade, wgr
A fasdT ? %3 SR 37 UM
UF AT DA =9 TG0 97 | 999
qWEi & aEt w5y 9w uge fag
TEY A1 IEFT '@ ST feqr war Wi
gie faal 11 gasr £15 sarg A
s wfl faar & 1@ 9 e
¥ FQLUAT g AT 77 dar agIynrar
AZT G AL AT A H F@F
T &M IF Wa F AT HIT a9
fa@t ¥ o A § 1§ @ AR
¥ RT3 A -FEAT IR E
% fad gaar € #gw wgar gfF
ST g quT U™ & gar &
adl gw TEET W o ) q2 A
FT3 F FE@M a7@ g P & HR
AW fadfes #7  Froamewrs
FE SE A0 G FVGERE I
WE1 @ AN Fagr g fa
ST F G R 912 A faw
fagfen 7 &IgT § TR F fau
AW T @9 73 F9F9 AT
ST R E + SwRr awg ag ifs s
55 I 2T &I &1 & fgeq-
W& L g T § feTagrea
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9z ¥ fgar & S7 gaR wdr |
gt Wiy § AT 7 FEA & f as
gRY arast zaar fgar & g w7
w1 &4 &7 ¥fF9 &1 F @a-ae
B 1T w1 &7 WI ;T [ A
AT fidaee A g 48w
fergeara § & @I i wwr &
FAT gAT AIY § THH1 F/WT A1 gA
AT S Iq FWT IT AT
g F9AT 9307 | FF F FFgT §
FFE §T TA AT H TIN T 3
. zafey Agrss S wIAT & SAKT ATA
A& gaAwT A g v T
ag wF FWT AT AT FE AT
g garer fagqray wrstrar & faq Wi
FITr T FT INT AT FZ F OAY
W & gafaT 3@ uAifedwma fas
F FITH A A1 ¥ TR gAAq
T A7 gy wlqdr 7T F@lqEr
afl & qr FE Fiw A9 qEr g
g1 weR & A gz fedt & ag
#7i7 FT @ & 5 agradt adiay
ST FT AT BRIV A7 § IA 4L
e fggr S | wraw, &, g,
AT, FOGT, QX FT A TEFT,
S gagr, YA, g A ASY A
§ faad gdT e a1 faeedl @
ux fgr o1 Al AF GFAT R %7
A AT FWT TR FT F wmr
T oqrHer § ogewrd W At
geaam® fwar ST W TS qar
9T 281 F1H G § ¥9K IO yraifeat
W gy ¥few aga¥z o T g gar
naTIg aY T9¥ UF a1 3 qwnr fw
HA F W T F TR AMCH @A
gz grm fF < R faq feedisa gw
AWM A% SOAW 39y ArEt
¥ 1 Qe o faerry Affa gy
FG FIT ATAF FH | HVa AT A0
gt 4 A arus g foaw 9w o
gAML, Y AT, TF EALLrar A1 R,
oY & AT 9T qE-T8 FriaT E, _0
[ATT AT TGT AT F EGF & 77T
ger FIF & a7 AR AT A
aras g | AR ATUKT #
qYErg A FIF AT AT AW
Fq® gl W KT WAT F
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L weat & fia w3 aw g o
A ¥ R fe oadEmT F e
| ghaq & ufg Taadr 51y § gEle

4% WYY IUT TeF FT T O
ST AT TT JIE & AT KT GIAAT
TR T FINTT AT H4 FrE waar
gd grr? mg #1€  gar  ww
gl & W@t agg Arawfys @ qfan
gl agl wrgr g 1 gafee & ug
%gAT [ar § 5 any  qfeas
Y9 szefaw & smarat qrwia

BN TR & ) FAT quw o W &7

FME ZAHT AR AT Q4T qoat
agr AT AFAIG: AT gCHT
TA A H  HM T 1A qagd
AT qAifgat w1 wgaarg § af foar
AQT § | qg AT JraArT TR
§ S aT gasdr Al & WA &
amsl OF frare @ wgr g feed
fafeegy &1 1 & o & fam agd
wIAYL AAT q1 | Faeyg # feqw
fafassr # uF FrEed Gl
fea® mifeqt aadr § sa¥ &3
g AT WAL I O E
gad #S faaw ¥ WF 9T qaearg
Ay 3 fusdt o | gga f&A
7 fasar s € & 1 9% fgam
7R FT €AJIT | 5T qror Ao
a7 gEwy #fgw w7 fear showgr O
af fegg ®1 €z mwa =@ Taddy 1
34 9 AT fang ¥ M favs a7
grgin 28 ®E @1 uF faq & e
gearw F Y | LW Ay wrAveT
AT 3 1 RW AR ¥ fag #iF
faedmre & 1| wagd @A pfgsd
AN IEFT AT WEIUT AL TN
T I8 AT S AT FAFCAEE F
forg ®slr w1y A FXAT | g ramy
¥, wFgd § 61 g sl
¥ O g $@ § @ fecers
frgaT A1g &7 8 7 AT § evey, faewy
erefmar, arased iE,  gUEHT
AITTAA, wEGAre Arfy v o Rl
It w®T e g @ e et
g & S Arww grar arfgg adl
RNFATH W@ FT & OWT & 1 T ;A
SeE 9N ¥y @1 W § Wit wew
¥ ardl wiardy wEr g 1 ey
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NITIE FT §T 9T FT 3 497 Fy
Q2 7 faadr ¥ gty wify
T g qw oW oSy fear ¥ oowd
frdy Sisr & #4Y @ 1 ata 2@
2, 9% II7 E9 9T @ @Ay F )
gafag 3T TAIR AR # TN AT
‘AU FFr AwER ? R geme wmnon
RIMAIE 9T ATEIN Y T4 § 4 Tg
HEAT &PE wTOT Ag waar fw
fetrer Fx fifm s,  aifs
FEY & I 397 feorga a<@ &7
I & @ afl ) ¥y 3z am
sex Y f5 <t a1F & wg wwr g
¥ g W g Ry wg e
T ¥ vz A g2 AY T AT
¥ wer F A TR faTr Qe
537 zad A W A 2 '
SHRI BAUKUNTHA NATH SAHU
(Orissa): Sir, I rise to support the
Appropriafion Bill. I will mainly
speak op the subject of agrfculture.
Sir, the Ministry of Agriculture has
not yet formulated a clear  policy
with a view to providing equal opportu-
nities te the farmers. As you know, there
are different kinds of land in our country
There are irrigated and non-irrigated
lands. In the irrigated lands, the {ar-
" mers are getting minimum of two
«rops but in the non-irrigated lands,
the farmers are able to raise only
one crop. There are plains and there
are highlands in the country, In the
plains, the lands are more fertile
than the highlands. Tt is seen that the
Government is providing some faci-
lities to the farmers, the, marginal
fermers and the small farmers in the

" areas where irrigation facilities are

available, are able o derive double
benefit in the matter of subsidy on
seeds and fertilizers, whereas in the
highlands where only single crep is
grown, the farmer is able to derive
the bhenefit of Government subsidy on
seedy and fetilizers only once. So, my
submission is that although we have
to formulate a policy to provide equal
epportunity to the agriculturists, in
fact equal oppertunity has not yet
been provided to all the farmers, nora
cleay poliey has beep formulated to
" provide equal -gpportunity to the
farmers. The result is, the condi-
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tion of farmers living in the high
lands, where there is no irrigation fa-
cility provided, is not improving.
Therefore, my submission is that
where there are no irrigation facili-
ties and where the farmers are getting
only single benefit, they should be
given double benefit and the same
opportunity, the same benefit which
is given to the agriculturists in the
irrigated areag and it should alsg be
given to the farmers cultivating ip the
highlands.

Anoher point is, a number of pro-
jects relating to Orissa are pending
with the Central Government, awal-
ting clearance. As you Mmow,
Orissa, the area under irrigation is
very less ip camparison with the
other States. Therefore, I want that
the projects pending with the Central
Government should be cleared soon
so that the economic standards of the
farmers can be raised. Thank you.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Mr, Yashwant Sinha,
Five minutes.

SHRI YASHWANT SINHA: Mr.
Vice-Chairman, Sir, thank you  for
giving me this opportunily to speak.

Siz, the Budget exercise of  the
Government of India has been red-
uced to a farce for sometime how,
But thig year, it has assumed propor-
tions which are ridiculous in the ex-
treme. Beforg the ink dried on the
Budget ang while the Houses of
Parliament are gtill in the process of
discussing the Budget we come across
a newsitem. I am quoting from the
‘Feonomic Times’ of 2nd May. It says
in a headlineg that the Finance Min-

" istry has issued instructions o, all

cther Ministeries to cut expenditure in
the current financial year, ie, this
year — for which we are discussing
the Budget and the Appropriation Bill
— by 5 per cent. Now, one fails to un-
derstand what is the kind of exercise
in which the Government indulges.

‘Phis is an Appropriation Bill which

has been passed by the Lok Sabha.
It is now under the consideration of
{his House. In the meanwhile, we came
acrose a newsitem of this kind.
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I would like to know from the hon.
* Minister whether the Ministry of Fin-
ance has, in fact, issueq instructions
that all the Ministries should reduce
their expenditure by 5 per ceni, If so,
if the hon. Minister does confirm in
this House that all the Ministries
have been so instructed, I would most
humbly submit, on behalf of the
entire House, that, in that case, the
Appropriation Bill which. has  been
presented in this House should suo
motu be reduced by 5 per cent, There
is no reason for the Governmernt to
ask for a larger amount of money
than what is warranted by its ow, in-
structions. Now, I am not talking of the
pre-Budget levies. I am not talking
of the levies which are imposed be-
fore the Budget, during the Budget
and after the Budget. But here is a
case which, as I said, beats all re-
cords. Even before the Budget is app-
roved by Parliament in the Budget
Session, the Ministry of Finance has
been compelled to issue such an ins-
truction. Before I come to the impli-
cationg of this... :

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Has it come in the
Press? '

SHRI YASHWANT SINHA: 1 am
quoting from the ‘Economic Times".
It says ‘Ministries told to save 5 per
cent of their budgetary  allocation’.
Again, T am quoting from the ‘Eco-
romic Times’ of 1st May which eays:
‘Major import-intensive projects de-
ferment likely’. What does this indi-
cate? This is an indication of the
_ severe foreign exchange crisls which
the Government and the country are
fzcing, This js an indication of the
fact that Government might be com-
pelled, because of the foreign ex-

change erisis, halance of payments’

crisis, to cut back on very
important - projects which have
a large import content be-
cause the Government cannot afford
it, T have started my submission in
thig House by Quoting from thig news

- the name, any
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paper on these 2 major issues in order
to point out that we do not seem to
have any financial management worth
budgetary manage-
ment wortl the name in this country.
I am not talking of the increasing
revenue expenditure, I am not talking
of the huge budgetary deficit,
huge trade deficits, I am not jalking

of the balince of payment problems

that we faze, - I am not talking of
enterna] debt, of internaj gebt,
I am not talking of gelf-
reliance 1/hich we have thrown
to the winc, which is one of the ma-
jor legacier that we have inherited
from the days o¢ the freedom strug-
gle, In tle 1last four years I charge
khe Goverament having destroyed
this one very important legacy of cur
freedom 110vement ang . something
which we have practised for the last

88 years i1 this country, I am not

talking of the Janata Government. I
am talking of the policies which ghri
Jawaharla] Nehru followeg ag Prime
Minister of this country. 1 am talking
of the policies which Mrs, Indira
Gandhi fol'owed. What has happened
to those pclicies? 1 will just illustrate
before I conclude my speech by men-

- tioning only one thing and that is that

we are all aware you are particular-
ly ware, that in this country we used
to be very proud of the fact that we
were as good managers as anybody
else and that any technology transfer
any investment woulg be seen, would
be examined from the point of view of
merits, from the point of view of
suitability, from the point of view of
need ang this couniry has a record
of heving done with not only techno-
logy which we considered to be in
appripriate buy also of having rejec-
ted technologies and investments
which we did not consider apropriate
for this country. In no case in the -
history of independent India did this
'countrv depend on the managemgrnt
ckills ang the management expertise
of freigners. We were very _proud
of the management skills of our own
people, We have set up very large
projects in this country. We have set
up river valley projects, large steal
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plants, large powey plants, You are
aware of them, In every case the ul-

- timate responsibility for putting up

those projects resteq on Indian com-
panies, on Indian expertise, Now
" what has happened? I am drawing
the attention of this House with all
seriousnes;s in all humility but with
" al] the emphasis at my command. In

the last four years this country has,

gone in for turnkey projects, some-
thing which we did not countenance,
something which was anathema for
us. There have been projects where
we have given the complete control,
including the ultimate managerial
control, to foreigners. They have been
given on turnkey basis to foreigners.
I am taking this opportunity not only
to bring to the notice of the Govern-
ment but to register my strong protest
against hiz deviation from accepted
national policies,  The Government
cannot so easily destroy the national
consensug on issues which have been
arriveq at. '

Now- the Minister might be aware
of the Chamera project. It is a hydro-
electric projecy in Himachal Pradesh,
What hag happened in the case of the
Chamera project? You have given al-
most a turnkey contract to a Cana-
dian firm, What happened in the HBJ
pipe line, You have.given almost a
turnkey project (o a French firm. And
these companies have not bothered to
take to Indian consultancy, They have
not bothereq to utilise Indian equip-
ment, Indian expertise that is availa-
ble. Even 1 have dealt with areas
where large projects were sanctioned.
We used to analyse component
by component, which are the areas
where Indian technology was avail-
able, where Indian expertise, Indian
equipment was  available, where
Indian manpower was available, and
in no case wag a foreign firm permit-
ted 1o enter an area where Indian
expertise, Indian equipment, Indian
technology was available, In no case
dig we ever consider giving turnkey

project, the overall management con- -

- trol to a foreign firm. Why have we
departed from this? There is™ a

[ MAY
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hydro-electric project of Uri. There
are varioug other projects jn different
parts of the country, We are consi-
dering for giving exactly the same
kind of leeway to foreign firms. This
is a major departure from the nation-
ally accepted policy. I am not talk- -
ing from the point of view of a nar-
row, partisan angle of a political

.party. I am talking from g nationa-

list point of view, I am talking from a
point of view of national consensus

‘on the basis of which this country hag

conducted ity economic affairs in the
last 40 years., Why should the Gov-
ernment give a go-by to those poli-
cies, to those programmes, to that
ideology? This ig what I demand to
know from the Government through
you, Sir, and I hope when the Minis-
ter gives his reply, he will be able to
come clean on this and satisfy the
House that there ig no real departure.
Thank’ you.

SHRI BASUDEB MOHAPATRA
(Orissa): Sir, I rise to support the
Appropriation (No, 2) Bill, 1989. Sir,
we, the Members of the Treasury
Benches, have no- objection to the ap-
propriation of the amount mentioned
in the Bill

This year’s budget hag highlighted
the anti-poverty programmes as well
as unemployment, In last year’s bud.
get importance was given to Kutir
Jyoti, Jalandhar ang Kisan Vikas Pat-
rika schemes,. Programmes  like
NREP and RLEGP would be under a
single unit ang the Centre ig to give
assistance up to 75 per cent, the rest to
be borne by the State Government.
This is a commendable step on the
part of the Government.

Sir, last November, the All-India
Congress Committee had passed a Re-
solution ecalling upon the Government
to make a fresh evaluation of the
anti-poverty -~ programmes
meant for the rural poor. ‘'The AICC
also gave a call for Bekari hatao along
with Garibi hotao, Our beloved
‘Prime Minister, Shri Rajiv Gandhi,
hag already announced the Jawahar
Rojgar Yojana,. providing employ-
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ment to one member of each family
below the poverty line. By this an-
nouncement, 4.49 crore families will
be benefited. People living in the
rural areas have welcomed thig step
taken by our beloved Prime Minister.
1 don’t understand why our Opposi-
tion friends are criticizing this Jawa-
har Rojgar Yojana. - They must
understand that people living in the
rural areas will he benefiteq by this
and that they have already welcomed
it. :

Ot course, with regard to the edu-
cated-unemployed, the problem is
very serious. We see the vast num-
ber of unemployed youth knocking
at the doors of the Employment Ex-
changes all over the country, If I am
not mistaken, their number iz about
30 million. Our Prime Minister Iis
very particular about solving this
problem, but the means are limited.
Sir, in this context I would urge upon
the Government to make a provision
for a Nationa] Unemployment Allow-
ance to the educated-unemplayed
youth in the country on the lineg as
in the UK and other foreign ecountries,

Sir, coming to this Bill, I may
point out that under item No. 5, De-
partment’ of Fertilizers, Rs. 1 crore
have been charged under the Consoli-
dateq Fund of India. Here I would
like 1o deal with fertilizers and say
how the amount is being wasted.
Each year, large sums are being given
ag subsidy on fertilizer. The amount
is increasing year by year, During
the last four years the amount paid
ag subsidy for indigenius production
3f fertilizers is as follows:

Rs. 1,600 crores.

1985-36

198687 Rs. 1,700 crores.
1987-88 Rs. 2,050 crores.
1988-89 Rs. 4,343 crores.

This year the subsiry is about
400 pm. Rs. 5,173 crores. No doubt.

this is a welcome step, But the
farmers working in the fields, do not
get any benefit. Half of the subsidy
amount passes on to the mutinational
eompany, Thig also hag to be review-
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ed. The subsidy should be paid in
such a way that the agriculturists
working in the flelg should get the
benefit.

Sir, in this connection, I would like
to mention how the fertilizer plants
in different partg of the country are
making losses. In this regargd 1 will
not take much time., In Orissa, two
fertilizer plants working in the public
sector, are incurring heavy losses.
The Talcher Fertilizer Plant of the
Fertilizer Corporation of India has in-
eurred g loss of Rs. 128 croreg during
the last four years. The Paradeep
Phosphates Ltd. hag ineurreq g - loss
of Rs. 30 crores during the last three
years., Thig ig the state of affairs of
the fertilizer plants in my State
Efforts are not being taken ta rectify
the defects, On the other hand, the
losses are mounting due to negligence
of the officials. Even suggestions
given by different firms to improve
the condition of the fertilizer plants
could not be implemented.

I woulg like to give one instance.
In the case of the Talcher Fertilizer
Plant, on the reommendation made
by M/s, Krupp Koppers of West Ger-
many, no action hag been taken,

Sir, besides this, I would like to
raise gcme important issuegs coneern-
ing my State of Orissa, In this House,
I and my friends from Orissa have
already asked to shift the Paradesp
Phosphates Headquarters from New
Delhi to Bhubaneshwar, ~This ig a
constant demang of the State of
Orissa., Even the State Government
is pressing hard to shift the office.
But no action hagz been taken go far.
The annual expenditure of the head
office in New Delhi ig bout Rs. 3 crores.
This amount could have been saveq if
the head office had been shifted to
Bhubaneshwar, When the head offfce
of a public sector enterprise like the
NALCO can function in Bhubanesh-
war, it is not understood why the
Paradeep Phosphates Ltd. authorities
are hesitant to shift the offlce to
Bhubaneshwar. Recenly, Sir, the mat-
ter wag discussed on the floor of the
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Orissa Leglslatlve Assembly. After
hearing the opinion of both sides in
the Assembly, the Speaker directed
the State Government to see that the
heag office be shifted immediately.

* 8ir, my second point regarding Oris-

sa is that Orissa has got a vast coastal
belt covering about 480 km. The
State has abundance of marine fishing
resources, During the Seventh Five-
Year Plan -emphasis wag given to de-
velop marine fish production to 1 lakh
tonnes, The infrastructure facilities
are available for construction of fi-
shing harbours*in the coastal belt of
the State.’ The proposals for fishing
harhoyur at Paradeep and Gopalpur
are pending with the Centra] Govern-
ment.
Paradeep Fishing Harbour is about
Rs. 23 crores and that for Gopalplr
is about Rs. 8 crores. I request the
Finance Minister that immediate steps
be taken to clear these projects.

Sir, the proposal for an oil term'nal
in Orissa during 1989-90 is also pen-
ding with the Petroleum Ministry.
The State Government has requested
the Mnistry several times to establish
the oil terminal at Paradeep due to
erratic supply of petroleum produets
to the State. The neighhouring Sta-
teg have the facility for oil cefin-
ing. So, their problem could
be. solved ~ We, the people of
Qrissa, have not demandeq an  oil
refinery. We want an oil terminal
alone. Orissa is. not getiing the sup-
nly of petroleum products regularly.
Qo the oil terminal should be cons-
tructed in  Orissa immediately.
My last point is that the droucht sltua-
tion .in the Stat, is very precarious.
Rainfall wa« scanty n some narts of
the Stata and the drought spell has
already damaged the standing crop.
The Stata Cinvernment hag declared
4007 villages ag drought-affected in
seven districts, These. seven distriets
are Bolangir, KXalahandi, Cuttack.
Ganiam. Sambalpur, XKoraput and
Phulbani. The worst affected dis-
tricts are Bolangir snd Kalahandi.
Adeguate Central assistance has not
been ‘pravided to the State Govern-

The estimated amount for the .
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ment to meet the drought situation.
I, through you, request the Finance
Minister {0 provide adequate Central
assistance so that the State Govern-
ment will be able to meet the drbught
situatioh,

SHRI DARBARA SINGH (Punjab):
One moment, Sir. I don’t want to
speak on the Appropriation Bill, but I
would like to draw your attention to
the fact that during the Budget dehate
there was a ‘halla-gulla’ from both
sides and my speech was not heard
I had requesteq you to include ‘it in
the record. Anyhow it has not been
done.  Of course, I would like to
know about all the appropriationg that
are being talked gbout here, but I
would say that there is only one
important thing that hag to be done.
That is the monitoring of our work on
the ground-that is being done, should
be noticeq and accountability should
be there of gvery officer. Then what-
ever is being spoken on the Budget
will certainly yield results.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Regarding your speech
on that day I was told that -+your
speech will be part of the report. I
don’t know what has happened to
that. The Secretariat will find out
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* and let me know about that.

st v wagw Yoy : awdy
‘97 aNTERET REYET, § ROET AR
g fo amd 3% oy fear | s,
g rEre 9fg we nol awE =5v
wer gt S UL A
gar atreT F7ET Y fr wuF arg mag
F9 NI, U} Em IIU S0 fE
aEt %7 F P Fm H wE wT AnY-
sygeay &7 &7 safewm fasemr &,
gz af fasdmr |

AR, AT ATART & fasmﬁ
W E oAy arem 2 e owrZ A
_avsraedT w1 fadar gl fae-
J[AT § T FY gwesgFedT 9, 70O
FY faeed 9T o awge = ary
A g% | AE AT gL AW A2
T ¥YE Y@ FT WY § AT IER
AU TY FAH E oY [W g
[ouetateam (st e  @eqARIAwM
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[sT wa wadw fag]
)  dizrda gu] # ang F
qgT WY sw & 1 _ ¥
art 7,940 FQT W F §1E AT
gz g 1 foed ater 6,080 FO¥
U F | FT FAT G | FOF
Q EAR FF EIT ¥ ATH ST |
a7 ¥R FT Fgar g, IfFET [ww
A 2 fa ot Ifefor ereafar
# ¥ oMY 2O, IIFT AQATSAR
g as d@fag gl @t 1 10 wEE
QI G2 FT FAL AT AY F197 I
Q@ ww § 5w 20 FEEY, @R
Wt ggdt &, 30 wrEEr W g )
gt w1 F1% ndwredt AT qqr
® f5 fastofle qe3 & 93 @ A
adEFAT 10 BET N @ ngd
AT § IasT ngl faaar o
AT JTATT { IAFT @ 20 A
30 WA TZ ART L, IF HAISY
WA & @ *IT 5 gEd qdr
wragTr a3 &, o nfaw st @R & e
TG 7 q@d O fred A o oned
X9 93T § ST 28 AT I3 9v Y gl
ay & w12 AT aE o FTLAG LAY R
wfae oE §rave @MW 9 mad
e # wraF 30 Sfowg a¢ arg )
T AT AgRT ¥ AT IGETE
fagd arg feaa a1 T aMTHr F92
a1 SR Y A 3g 77 IF 4 fF
g™ FgA AL I v faad wfrww
am foredt § smF af ? 9%
AR ¥ R g qar § faat
FUT TN ? 43 47 F AHA A
F oA &

Ay, wpfay ¥ gur wwg

. F91 WA § 1 ugt 39 aaT sig

A AT FT 8T 7 FX 4 ug
w28 wtq 4@t & ) A @ gw
g AT G AW AR FA §
faarer & ot gasr naw 7@ @ar
T ogara 4z § faoard A gy
mAEaT ¥ 3% 21w § : IA¥ ¥ Um
- ERT @ gz ¥ 5 avar ufsas
T dyedfEm oF; qiiafan aa
'*?@‘ﬁ%m’ﬂﬂ qIYE g7
%W § fawa W & ) S gad
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g & ate @wrg Y ogm fan

qry § @ 9y FE gAw agt
gt & afes gET Qar § ¢ A2 #
ar 3Tq § afr $1% Us gE@ wwEr
sl w18 fafeda sxar g ab
gHFY 9T WA H 10 @ 15 gAR
TIT FT [AEAT B A §, miwz Hard
AFAZATN O TIAT GIF R I A
&34 10 WAL garer Agf fawar g
afer gL G 10 Fradt arey grar §,
R DA E | 17 R A N
aqeaEear & |

qraay, # os aga gAedEe
TEAEA Ag FW wwEA § W} Ak
CABE TR AR S B e - I (1
T I & EaE 3 anyg & fo
7g T A1 § AY SaF? qEyEr
aifgq | SfET §7 1o W7 OaY IT|l
7Y agt a2y fagg avsrfed | oy
FET FiT @ b 7y warAm A
T g 1oz ma D 7 € fa ww
AEATEHOT F AW 9T 15 FAR
FO¢ €T AW A1 7F § M Iq
15 9T 30T 50 ¥ W 9w
AT F guIR guwm g, OF daw
¥, o7 o°1 Wy gwrR &1 ufeqw
gFee geefsn - 99 qrg @R
qgagw g, saA Extfumr § ga@
q-ge g, afga faga & agt ¥
aFr g fag fgar, 977 Tuge WMo
frad oz EQwqdz orar ¥ U@ Y
NP § fr g e w1 W I
g, frad a7d ¥, 9asr areafgawA
FIY & oYX TA A AE w)
w7 ¥ fau 9 gowre A gard
HG! 7T TE FI Y dEATT I,
Y3 wizAiRSoT §1 1 exm gar€
a1 @Y &, Sy e, fgdw oh
A & FAEeT aW®; faar ¢
gearal 57 717 faT, 15 g FOY
T w@w & aeafrsm F fag
fear mar § 1 sa¥ za rady FEk
T o A & '

us mmﬁa‘aéfd : frag fear
& ug o a1 H |

| . ‘Exmnge,d 3z ordered by the Chair.
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st e wadn fa’g ag faur @ st T wedw fag: 9 %y %

®@ g ¥ ¢ L (swEaw)

31T waar fag (Aem sqw) o
g 19 § mew< ¥ auwr 3. ..
(smEgm)

Wt ow wadn g : § 3y
g Taat atx FU [ | (wIU)

SHRI SANTOSH BAGRODIA (Ra-

Jasthan): Yesterday, there was an
order from the Chair that no allega-
tion. .. (Interruptions) ...It is ridicul-
OuS... -
SHRI RAOOF VALIULLAH: This
should be deleted from the record.
(Interruptions)..He is speaking trash
(Interruptions) ..

ft " wadw f‘ag § TR &
AIg ®g axaT § fr a8 avaA @
gqt 2 1 1T g F faT ga ¥
were 2fed | (wEEm) 15 gIn
AT 41 J17 § 1 (AW ) 15
AT O & ;a’rtwmgafgsr A F
w3t g adt ? arfax ag
fawd fag gardt oy & ? (=pa-
gw) gl 0% W @Y FI
2 (wmamm) | F wiv Fw@r g fa
AT Sfa UL JIY | (maem) §
T Yen arar 9 § 1 7 &7 awq
agft awq a1 F ot o7 €9 |
#) %8 @1 § F%5 A% e an
T ST ¥ | AT Y g grea Ag'
. W € | (emaEw)

QWS (st sito qEaATEN
) : wmrew Fifae

SHR! B. K. GADHVIL: 1 am op a
point of order. It the hon, Member
wants to make certain allegatlons ag-
ainst any Member of this House or
the Minister, then before he lodges
such allegations, he hag to give notice.
Otherwise, he cannot make such base-
less allegatlons (Interruptions) ..
eannoi go on record.

THE VICE.CHAIRMAN (SHRI B.
SATYANARAYAN REDDY); I will
gee (Interruptiony,..

g g f5 A 37 s § @w §
qr 7 v% qIT FAY T 9EEr wrw
TR & fag o3 «92) smg w3
(wamw) .
Fro WHIHT qIogq (YT S¥m)
rg?ﬁ FeT fa o waq ag"f -SeTR
T A wER w g WqEd AU e
WATFT | (TAAIT)
o WS Fefigedg : wedr Qi
M FAIEd | (sqEe )
5t un saw fag . @i 9 W
7 aq qfER-qw F1 gER [ e
gl &1 1 (=mamA)
[The Deputy Chau'man in the
Chair.]
THE DEPUTY CHAIRMAN;‘Juss a
minute. I did not hear., You know
I was in my Chamber and I heard

something So, T want {o find ows
what happened.

wifs & w19 45 wge T ;@9
A wE-uE wvF a7 § fo ear qw
ge 1 (), '

Then I can give my ruling.

will

listen to you, (Interruptions)

SHRI RAOOF VALIULLAH: The
hon, Minister has already submitted.
Why don’t you say so?

THE DEPUTY CHAIRMAN: Yea,
yes. Let the Minister speak.

. SHRI B. K. GADHVI. While making
a speech, the hon. Member referred
to the modernisation of the steel
plants, That wag all right. But in
his speech, he alleged**’

which should not go on record.

THE DEPUTY CHAIRMAN: A'boli
What he said?

SHR;] B. K. GADHVI: He said,
under the modernisation plafl of the
steel plantg Rs. 15,000 croregs aze
being used**

That cannot go on record becatise
there is an accusation. (Interruptions)

**Expunged as ordered by the Chajs.
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sitvm sadw fog: oy g
# Modf wfF § 0 (SEEA)

Fuawafa ¢ sedw fog o #
ofdEr aIe. . . : ‘

_ ! T s fag : AT 4
g adl.
gaanafa ﬁ' mwaﬂ ara' "I:f

LA wma"r | A% 4% @
TRFT AT G EWTH qlg QAT

sf v srrdm g : o Wl Har
o § atq gl =T A fU e R

& fp AR are g A1 (3MAA)

guaamaf : &7 238U & AT
g ®fig 1 feare = & & &
wraRr g '
C sy T maum fag: ST g7
grat &1 ag a9 AE¥ |
gy wawafa : A KT =IE AT
fagl ¥ T aT7m; rﬁ“wm HATAT
& & sew (o gar dfeq v
Tgat § | AW "G FO FTTA WK
gl & fegrs & swar ;, -
adls & wra frdt ¥ AT EerT Ad
AN AFT 2 I o 1 sr‘r
FO Ar  JuT KIE AT A ;T
s g d?érh gy v dfady
T WY AE FIT & gw CEw
CE MR (L it T ¥ 2 fw
w1 T R qg T ¥ IO qg
£ gawr faqgr s OHfd

ot UA wadwfag o ¥ arEe
IE HIET § )

Iq qurals . WUEr qFT WE
wEC F7 g LW magw fag S,
ag A mpamr fagrEr g:rr f& &
TR BT F QM@ qTH (F I
.o F I Frd qIgFE HIEH
QET FE I5GT § 1 WA 5T LT
T 9T IRT AF WS &
g ar ag W A S3ar o
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st un watm feg: : § w1O%
qEE WEAl § | S| aﬁw 59 a&q
¥ 50T AT qra PG FEFF &, W
§ gAA @A 9ra, w5 siw-
TR qmEr oF AT S @nr gt
5§ § @%y &, Sw 4T gy
T =r€r g e §

(smaam) #F sfem =r§"f &
g, ©« gt &1 FTW ®W &Y
fearg g AT 1 IeF aw wHy
8 qifed 1 gofeg @ Ay w&
a7 T | S ® 9% gT &, wR
gamT qiwa wifed | e fag sy
A Fw AR, W qx fazgr %7
Af.w, 78 @ g7 GAW I )

Mt W wauw fog: ;A"
At wgar g fe. ... (ewam) o

SHRI RAOOF VALIULLAH: Ma-
dam, how can he continue to speak

unless he withdrawg it or you expunge
it?

THE DEPUTY. CHAIRMAN: Apy-
thing said by him which ig derorga-
tory will be expunged. I wi]] look
into the records. If he does not
withdraw anythng which ig deroge-
tory, I will expunge it.

N un vadm fag: w9 FO
g ar gfair

el s wTR A
g |

=t uawaiwm fag ¢ qar arw-
wgl Foww A FiA T 3D
s gfF i ard qrg 4§ e
S

gqawmfy ¢ N IS qIT B
IF TIYST § wer wk §owrew
HIJT W futrr g 4z 7 g

st v watwm feg : 99T W@
sfxd, a7 w9 FA 97 7F oA
W R g #Y TR
ST | . (saEuE)
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o TAIGT QR : T AT
gadiy wgen gex § v & waw
g wad g, (mm) TIAET-
mwﬁrqmﬂmr gar g |

stewefa : ww  waEAw S,
BITHT GXNy GEH g qAT | AW
agt ¢ ¥F 30 § TNwAma few
97 ded & fmtf A IaF AR
¥ WifsT  wT TT aTE ¥ NAT A

maﬁgﬁmrgnmqra’

T LT qY o W FaewTgr o

Wt uw wadin &g W@E"\' srrw
Q4 aw gHT

geawmfe
& o

s uw g e g (G )
w1 &, f weds wE SAd L
A% 78 war & fx WY w@ TENR
F wafyt o wae 3 ¥ 6y
IJET greAigEww ¥ WEw A
lfi‘ﬂ'ﬂ TE g sst‘rg‘* 74T
& 1§ }1E wrdargaww g, e
@fegd 37 gz wAY I AN
a® ¥ | T gTH AT A AT
AT 158 art“‘gs&a:r aYar
fagq & @7 947 1 gadr a9 ST
w3 F 03 gifer @1 am F
gEqr § a1 a'g aat 2 fw =gt...
(warere®t) . .

LI®T THY G

Fewafa : ot - gET A agnw
v Fags #a1§ qic qa agl o 4w
¥OaT §5 AT @ WIGET BRI @@ g
P TR XS Ft 1A @ g

ot T et fag g Wi e
fad

grawafa :a';{"f, @t

ot eredte fag < # gat e |
AT FGAE |
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gaaaafa : ATRT R GO g 14T
&1 o um o fame

ot U e Tog £ T g
ar ?

(swem)

st vw v fawm (99T sr%!r)
amdg wawefy ageun, § awet
RIAR AT gaﬁtfﬂfw‘m fadas
. (wEm)

THE DEPUTY CHATRMAN: I have
called Mr. Ram Chandra Vikal. He
is speaking. You please sit down, Mr.
Ram Awadhesh Singh, Don't record
anything of what he speaks now, I
have cal'led Mr. Vikal and he s

speaking.

ot Tw o foww - TR IrawT-
afF agEar, & amEwaR AAEE
o (ST
oft 71w e Tag 0%
‘wygAmta ¢ 9 99 ET frﬁ-m
adt :
=t uw wadw fag:
sowwTef ¢ &5 wOF 78 fawr §
o oow: oy wew @ w1 Ao
vnéf:scrafwa*rﬁr"a & qAT 97 |

"7 #i59 Nothing is being record-
ed of what you are saying.

it e waow fag . *

Iqawafs ¢ 9 t%qlfm i
1T FGT AT (T |

raw wa favw: J by
fadas «r wmdy & ¥ fug
Tgr gl g1 (smEum)...
ésu.wm QIRAAR e s TR uxsw
% T%A BIYHET AR A ) |

st o wr fewe: ageal, &
ATIET BRI AT LS AR uH
fafarin fagaw av m‘\'ﬁfwu

*“Not recordad.
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[ wm =7 faga)
wear, § o fafagie fagss @1
andy aw@ ¥ faq qyr gar g &
TH HEY S FT ITNIOHT FTAET
QRT FTA( FT g feAl gegin AT
vers) % fag, sfgai ¥ fag nife-
qifaql & faq, siw-srfaat & fag v
§ ) oz wd B 9 A @
wrileant & gaw § FEATFT F 1 6
wga ff wg@Eg § A arad @
awfas guargy ¥ gd 2 #

AT qdT TTEA TF qL/IWRATTAT

§ 0 IRl aagd At wdfRy w1
Wrwr FY | rEaAry agy fedt § 9w
W oOr AT AW g3 AAT IR COY
ST 9TF G {5 93Tl w1 W ARieR
AT AT | FLTAHGT a7 L S
BE ¥ AT ¥ s g FY
qgT A 1 ggf ga nfgammt &
#6g H Y Ieg SiwraT 9wy an
wq{rqid afefsq & ( ag g @
wEequ &) T v B wegdess,
AR AT F9a® Fary F sl Fy
arfes sam famd & fad garasay
o F S NFATFT  JEIOT INT G o

gaaarafa agear, §us 2t gar7
W1 gan ) ggar ag g fs agl ¥
qagrs S faaat &1 adw & @
R wed ¥ fasra wifasor R gu
Qo a8 ot Fadfeny grogr &
oY g ATl F) STAIF ST FY OFAC
%I 2 | SeawmtoaRzar, w@AdE
w1 oY, o0y, Bfs 97913 ST Sy oy
vfgufga adf a1 sFm  Tg e, oWy,
AT IF T § ) FOFz Y w1
. S FIHE F1ogRw qar g wfragm
G & Fr3TT Mg 47 T ITHF
st & nfaagw fFr oy @rd ag
afgugofastd yifgasor Fam 93
faar qr gl 398 feeelt & &7. 8 W,
§ afStrais 7 Srodiono § TR AR §
&gt ¥ Q¥ WEH GG AGAD
TS AR, FIWER, FATAI, WAl
A genfzs Afaay @t WM A I
93 gt ¥ faarw wrfgaaw & agiay
L AT Ft fawra rfasn &
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qm ¥ ST g & uFamT faar
Arxgr g | feamt =t 515 grarg A
§idr &) TET 17aMA I gAR
agt ar s 4 4 Fmeey FiE fana gfae
Fatgzsmarany # ) grfasramfiy
30 ¥ gfqe o fast g€ & qan
argn At 2fF 738 FEF gEe l
qrEeT QX & T UK qLaT R 17y
AFd oAl TF §EqT ST T AT AW
grg AR afasr @ g @, T qqw
FTAMETTI § WA 35 9 gaAEI?
&y 2 FFEA0 TgaT g madiew
WM F ARG IANT FAT 4@
atar 14y e g afevggafus
gfez 8 W1 3% 781 8105 <% q9
iy wiet I fAa1d FT USTIW
¥ gd dixdlgs TaET § qga o

‘qgar W & A U 9 gt FAW

gdr gf §,27999 @ gU &, @ HT O
Qa7 &, AT F AR HIR AT F
qIAT ST §, BIH FY Qe HI W
ga fa=ig =t sxaeqr a7y § 99 fafa
ST X WEET FEwE A @ ¥
garfaal a ff st aga & @Y
ATE § ) gL Iy AEER) & yfg-
FfTg} & T ga § ga Fy frarg
SRR A SEARIE B C Ll |
& @ 17 ¥ wiusrd o fag @@
KTT 10— 10 FATF 1 Fefrgfaat
KT AT R 1wy gEvr af AT _E
FfsT O3 fav & g1z de-fox a1 9
7 IMT Hr A qAIE F g G
gEy IvaT 69 % IEregy 1iar U
FEAETT & M7 § | TS RIAAEAT
Wigw awfl SoT Faragd ) qEAde
¥ & g0 fFam srargag et 99T
9} T g #ifa wAsEr e § fa
AT TR ZIT a1 9ar T gandr
fadr arafady, gars Hfagfusy
N AR WA F 7w FEX @0
fagrar stamgay o fasra mig.
FIW FROSIAT F§ WK SqATH AHA
afgs Yufes S i g g
q Q3T TAT AT EW FT GITATC AT &

o7 Y8 7gd fwam ¥ ghw mia o

a%s Fifa S a1 of gw A QTR

mEy § armfadt gaEr gy wm }
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Y & | aT wigw wxiwy €
QAT | Ko A H e aqfas srdady
WY AT AT Fem GTAIT URT QT
I ILT ARy X T gTAU F W

vl w1 Qs aa faar 1 5fana, gy -

wrdt W1 wgd) fasra 77l wr o ww
fagr & 1 & qua xafag fag g §
W am ¥ fawm atfemr guesy
famt &1 BwaY o qRrarT adt g ag
QegH favag AR § sa @ s
& o qOU gaw ] AT § o

wfseats ¥ oW ad) aFad gy

Ry RSP PT § A i Y um ad
§ ) 2aR ggrT wFEY ST 337 1F Fax
wZA F ardw WY a9z 938 a1q afwy
o wag g Fhe swa § Jw
a1 qifseaT @ Iga I IRTRE)
gafeT 9d awAR FY Arwafs g
R garg ) A g v gmidigm
fafaedl, awdR waadc faad gl
qret #Y gigerdr W g W Ay
AN 7 T N FIHH GIWFV I
BAAT g HIX ETAT WAFL 43 FAl ¥
fagat &9 219 ATAT AL I A4S
R 1 3g7 orady feafy € g ae gLy
o ardardr Aansy & AR |
wfrmm ¥ advad) «fgd, garfge
wfgd, Iffa =T ag ulvan w2
qry @ gPeme St @ ) § (samama)
QAT : STAFAE F1 vaw= IT
§ warfgz 78t gt § 1 qanfegg ag
§ 3 gad sy s A awar §)
o uw a7 fawa c ag ¥ qarfyge
gART Ay & 1 gl A e &y
wg T Fgq 31 AR ANER @7 1947
Imr} § wfeam @1 ¥ qmerd
Roguifee 973X nT @ EagamA =y
qarfgg 27 § A Ig IR 3 f5 g
ge3 AT FUCH g TAW- FY ) 48
gfae Fxew™ FH wa, 1047 @
amal g1 1965 F4g ¥ gafg

3T AT FFY f‘aﬁgqgm.@ga '

qe% AR HUCH | TgF AT ITHRY
#arar g1 3 awr wyqaifge N agt
CR RS E T CE MK SR AR O
f5 afY srgamly adear ?

wqawraf ) 21 aft § § e K
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wt uw e fawws @ ™A §
w7 gafegg &1 A T A
g1 87 § Frofe 1 fyar gafeg
wad & @T § fF grq agt @
§9 T Aff & AU AgAde
FI, IE g &, gor fafredd
FI, T qAET  FT OMT AR
JadHE a1 ot gEE qrarTfeE A
gera w7 «@ifg e @ & «aar
q IF @ gy omda HAT Agar
g TE a8 SR F A1 g WG
gy | &

AFIFAT, AEIITUFAT 9T 2-3

far 3 agw @Y Wy TaA v

DA W oafi g fF oaruy 83T g
qm  Ft mesxifrwar & fafaa §
18 3y wifys apsarfasar Qg
gifas §f ar ok fadt ag a1 &

1§ wdta g ag gart w & fam

uF wfawnm & 9T @qqu g g
F gqaq a1 aft Aferw & gw WW
TS PFT €7 qEF  F WIGE
FU ¥ 9 AT AW N OW-

arfuwar ot fadet @ W

T A & gf g g T ow
aifictgq  grgatfrFar & @qt.

B 7w s 4 g osae f5oene

gaR oy fet @ ¥ Bw ¥ A€
aTE A & @ gAY [ @Sy
gt & fog § 94t gl wmar
o3ar, S ¥ faw Fga ATQ @I

. gr asar 2t WS Sy Jgd gArfaa

gaIY 2 ¥ § wa Wik AEe 3,
Iai draret B @ g g §
fagar & ey & greserfawar
F GIU L1 g W gh owAfaw
ac ¥ A gfes 1Ed @ =9
FF, A3 8 FOT F&E IW FY
qIAT § 1 @98 ogy wnwerfadar
& @al ¥ grart s g aw-
frate ¥ gasr UER UF AT
g, Twr ag 7 & 9 f5 anvarfas

-q9 ¥y wareg g w13 W feaw

wraF § afs g # @ Gifom
B oag sugme og & fv fafww
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[ ww weg faww]
& & gw agl & FANT & @,
srfedi, d=t wifs wdw S A
g FFT ay F WM amry ANE
a1ET F W oW oRMm gE gt #w
w fafedm fades & #aw ox
F &w & omar 8, wil g aw
a. wifedi & o wifew § adi@
®TAr wgar § B Us SE g
€T IE R OB A1 AT T W
gi wWad! qﬂ”a:zn #1 7.3 gq1 918,
o wey adl & U & fig Twie3
w2 a1 wifgr #WR oardw fEEy
#% & &y A O usg w1 wwiow

F A NfeT ¥ ATa FEOEO
aa I FEAT PF gl | F AR
Fomat §ogn woE ¥ 0% g S
& awd mEw Y gwIv '9 W
T famy A @, § €
mm T amg oA fadgs &7
aags  weqr g AR moar &l

fF gary Teurdi v quearsi #7
garly mifas aweardl & Wi g
it dreafiE gwar ¥ gEE)
g9 sﬁt g ST wAd a9, faoe
Tw W qT FIT, gal wilert g
A qm A uwar s7T mAwar 4%
BE< W FARD T A@g  HIFT
HIGRT FO L H s gvaid §

3 qgwmfa o srdgE w19 g
FetasIx &1 o fewsun s 2,
S ArErs gl g

st TR e Fade: TRHNT
A A Ig A, Y A O
Agt &
yawafa : (SREe Sy ﬁrar% Ig
iﬁw &in & fg wgar &

sfy o g fawet: § gemr &
a9 § |

mmfa ar Tod T &
SHRI PUTTAPAGA RADHA-

KRISHNA (Andhra Pradesh): Thank
you, Madam. Madam, we had a suffi-

[RATYA SABHA]

|
!
|

cient debate on the Budget and we
have discussed the Appropriation

Bill, 272

1989

(Vote on Account) Bill and the Ap-
propriation Bil] also. This is the

second Appropriation Bill, Wa will

discuss it and it will ultimately be re-
turned. There is no problem. But
opn this occasion I want to make some
comments

Madam, while speaking on the Ap-
propriation (Vote on Accoun'ts) Bill

~on the 20th March this year, 1 had

ment'oned one thing that this Budget
was the result of a confusion in the
mind of the Government. They have
tried to make it ap election budget,
but it could not take a complete elee-
tion shape. I had menjioned brie
thing. I had mentioned that the
Finance Minister hag come down hea-
vily on essential commoditieg for the
middle class, like TVy, radios, two-in-
ones, pan masalag and al] that, I re-

i quested the Finance Minister ty with-

draw those duties, since they are con-
sumer goods for the middle ' class
people, Afterwards, the Mipistér has
conceded the demand. I think, the
Minister hag withdrawn those duties

“and he hag given the concession not

because of the demand of the Opposi-
tion Members, but he hag done it
keeping ‘in view the forthcoring
elections. Madam, everythmg is
publicity-oriented here. Thig ig one
instance of it. Afterwards this
Jawahar Rozgar Yojama ig there A
is more publicity-oriented than wel-
fare-oriented. Madam, we have no
objection for the Jawahay Rozgar
Yojana, We want more funds for
this Yojana and we want to help the
poor people and the unémployed
youth as the Government claims, But
there is one ‘oObjection. Recently the
Government have been talking of
direct finances to the panchayats at
the village level for this scheme, It
is objectionable because whatever
funds may come from the Centre,
they have to go to the State Govern-
ment, and the State Government has
to allocate the funds t, the districts
and the other units ipn thy State, and
the execution ig to be overseen by
the State = Government. Hete i
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seems, the Government of Indig is
under'mining the very eXistence of the
States. Madam, it is not only that
but it is also an unconstitutional in-
terferénce in the functioning of the
State Governments. It seems the
Government of India do no; want {o
recognise the existence of the States.
They want o convert the entirg
Stafég into Union Territories, they
want to takeover the entire adminis-
tration of the State Governments. It
is not jusiified as per the Constitu-
tiong] provisiong as also morally.

Madam; recently, the Government
of India, partieularly the Prime
Minister has starleg a proposal about
Amendment . to the Constitution . to
sirengthen the Panchayati raj institu-

tions. Madam, We have no
objection for  an Amendment
to the Constitution to strengthen
fhe Panchayati raj institutions.
‘We will support it. Bug this

wmust be within the ambit of the State
Government. Tt is a State subject,
and the Government of India cannot
take-over it and they cannot bypass
the State Governments, That is our
objection. Madam, on this occasion,
I woulq like to mention ©0He thing.
Recently, the FPrime Minister  has
gone to Bangalore after the dismissal
of the State Government there to
address some Panchayati raj conven-
tion... .

SHRI SANTOSH BAGRODIA:
Prime Minister did not djscuss it at
all... :

_ SHRI PUTTAPAGA = RADHAKRI-
SHINA: If the Prime Minister disowns
the action, it is all right. Madam,
the Prime Minister has mentioneq at
Bangalore that the Panchayati raj
setup In Andhra Pradesh is weak and
it hag not developed. He has passed
some remarks’ on this ocession. I
would like to tell something. ..

SHRIMATI JAYANTHI NATARA-
FAN (Tamil Nadu); I saw thay  pro-
gramme ,on TV. Prime Minister said
that we have to ‘learn lessons from
varfaus places.

SHRI PUTTAPAGA RADHAKXRI-

[5 MAY 1989]

i

|
|

Bill
198%
SHNA: He hag mentioned Andhra
Pradesh. He has givep some in-
stances. 1 will explain that in detail.
Madam, the Prime Minister has men-
tioned about the constitution of deve-
lopment ang review councils for the
Districts in Andhra Pradesh. The

274

- Prime Minister also mentioned about -

the suspensicn of ten Presidents of
the Panchayat Mandals in -Andhra
Pradesh. Specifically, he has men-
tioned Andhra Pradesh, He has
spokep about the non-effective fune-
tioning of the Panchayati raj institu-

. tions in Andhry Pradesh. Madam, in

fact, the Panchayati raj set-up. is
strengthened in Andhra Pradesh after
the Telugu Desam hag takenover the
Government there, Madam, pre-
viousiy, there were about 320 Pan-
chayat Samitis in Andhra Pradesh
After the taking-over by the Telugu
Desam, 1092 Mandal Praj, Parishads
gre functioning there. Madam, the
‘Chairman of the Zilla Praj, Parighad
is given the status of a Minister of
the State. And, apart from that
fhere are some . powers additionally
‘given to Zila Parishads and other
Panchayati. Raj institutions. Earlier
pefore this budget came into force
there were two schemeg meant for
rural aress, ie., NREP and RLEGP.
Tor these the funds are provided by
the Government of Tndia. According
to ihe Government Of Indiy guide-
lineg they are to be administered az.td
supervised by the DRDA, ie. District
Rural Development Agency. In OWr
State the Government of Andhrs
P‘radésh has entrusfeg that job toO
Parishads. Apert
from  that  the functioni‘n_g of
7ila  Praja Parishads  is - diffe-
rent from the gevelopment
review committees. The

iinister has mistaken
The development and
nﬁaegs are constituted with the MPs
and MLAs of the district presided
over by 2 Minister. The Prime Minis-
ter has mentioned that the powers

of the Zila Prala Parishag are given
to the Minister cconcerned who pre-
-sideg oOver the coundcil, That 8 wrong.

7ila  Praja
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[Shri Puttapaga Radhakrigshna]
The Minister who presideg over the
Council has no specific power at  all.
This is only a reviewing pody. It wilj
have a review over the gdministration
of the district. It ig not confined {o
panchayati raj jnstitutions glone. Pan.
chayati raj instijtutions are quite in-
dependent and they manage their
funds and powers themselves, The

tounci] has nothing to do with the -

Interference of locay] bodies. The
Prime Minister has gone to the extent
of mentioning the suspension of ten
presidents of manda) praja parishads,

Madam, as I have mentioned earlier
there are 1092 mandals functioning in
the State. According to the Act if
any panchayat. manda] president
violateg the Act or the ruleg. made
thereunder, he can be suspended or
removed, Out of 1092 mandal presi-
dents, the Government of Andhra
Pradesh has suspended, not dismissed,
only ten MPP presidents, including
dome Telugu Desam Presidents. Here
it ig clear that the Government is fair
enough- and they are functioning ac-
cording to the Act provided for that,
Is it worse than dismissing the State
Governments—suspension of mandal
Praja parishads? It ig not worse than
dismissing the State Governments,
They have gone to a court of law.
They have obtained stay orders and
they are continuing. Here we have
seen the recent case of Karnataka,
the State Assembly wag dissolved, the
State Government wag dismissed.
There is ng remedy for reinstatement
op continuance of the Government,
«But that ig not the case in Andhra
Pradesh, (Interruptions). The court
cannot give the stay orders now and
the Government canhot be reinstated.
(Interruptions). ‘That js the inde-
pendence of legislatures, Madam. It

is not the problem of Andhra Pradesh -

legislature alone. The mattey that
you are mentioning doeg not cohdern
only the Andhra Pradesh legislature.
1t is the basic question of the supre-
macy of legislature, independence of
legislature, It may be legislative as-
sembly or s House of Parliament. It
is g question to be decided.
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Madam, the State Government has
given much effect tg the provisions
of this Act and they have improved

‘the functioning of the Panchayati Raj

institutions. Apart from that the

Treasury Bencheg are vgry much
claiming and they ara very much

talking about reservations to women.
In our set up the Andhrs Pradesh

_ legislative assembly hag passed @

resolytion providing 30 per cent re-
servation to womepn in Government
jobs a long time ago, some five yeers
ago or so, for the first time in the
country. (Interruptions). If you talk
of some nasty things I can also spesk.
Madam, the Government of Andhra
Pradesh has provided for 30 per cent
reservation to women. We have glso
created political reservationg for
womep in the panchayati raj set up
in the Zila Praja Parishad and
Manda] Prajg Parishad, We have pro-
vided 9 per cent reservation for
women and some geats are alsg re-
served for Scheduled Castes and
Scheduled Tribegs and backward
classes, That is why, the Govern-
ment of Andhra Pradesh has teken
steps to strengthen the functioning of
the panchayafi raj institution and

.panchayati raj set up now in  the

State ig stronger than the set up that
existed before the Telugu Desam Go-
wernment took over. Madam, the
Government here is very fond of
publicity out of these things instead
of initiating some welfare of develop-

mental measures.

With these éomments, I conclude.
Thank you. )

st gie fag  (gwe W) @
grafa et TadT wdeEdn, 7
giifrem (AT 2) faw, 1989 &
grda 3T @91 A E M sERt
graal & faq ¥ @Add @l g1
qg T gt AN A@ § f gwrdr
I X s AR ® AT @
Qg SMEAr # A7 T wEAF, I3
ix fazfer @ & fag, I
aifis WX fagra &1 fosrd o
¥ fag, ot Afa MNT WP aTg
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*SHRI PASUMPON THA. KIRUT-
TINAN (Tamil Nadu): Madam Deputy
Chairman, I rise to speak on the
Appropriation Bill (No, 2) 1989 on
behalf of D. M. K. This Council of
States is regarded as the ‘House of
elders’ having scholars ang experts in
diverse fields as its Hom. Members,
Our late lamented leader Dr. Anna
wae a Member of this august House
lomg time ago. While I deem it a
matter of great privilege and pride to
be a Member of this House, I fee] it is
my bounden duty to record my thanks
to Dr. Kulaingnar, my reverend leader
and the Chief Minister of Tamilnadu,
for bhaving pent me - here.
decided to make my maiden speech in

my mother tongue, Tamil. I know for

certain that the Hon., Metmbers sitting
here dlisten to, my speech with all
eagerness and enthusiasm, But T am
aware that most of you gitting here
can not understand Tamil. So also,
when Hindi is spoken, we do not
understand, But we sit together and
work in this House because ours is a
unique nation where we have unitx in
diversity.

1 know if I speak in English yeu
can hear me  direc; and understand
better, Y alsp know there are Hon.
Members who would love to listen to
me speaking in Tamil. But 7 have a
grievance, a very genuine 'grievance,
Though Y have the right to speak

*FngHsh translation .of the original
gpeech dellvered in Tamil.
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in Tamil in this House, what I say in
Tami] is not recorded in Tamil in the
official Report. Speeches are being
recordeq in English Hindi anq Urdu.
But Tamil does not find a place in
this select band of privileged langu-
ages. So, it is my desire that gpeeches
made in Tamil should be recorded in
Tamil, -T hope the Hon, Members
sitting here will appreciate me and
extend support to what I say.

This Appropriation Bill, which is a
ritual exercise is nothing but a jug-
glery of figures, a bewildering list of
titleg and  sub-titles with boggling
statistics, The common benefit of this
is only -confusion, I say so with a
sense of responsibility, For example
you -have levied 8 per cent surcharge
on Income-tax, This surcharge goes
to the centre in In spite of levy-
ing surcharge, had the Centre increa-
sed the Income-tax itself the State
Governments woulg have been bene-
fited. You quite often forget that the
States are the vital organs that make
this country, Whenever you formu-
late a policy, you have the non-
Congress (I) Governments in mind
and therefore your policieg are sodden
with malice jowards the States. But
what is the result? The Congress
ruled States also suffer, So I appeal
to your 'good sense not to treat the
State Governments as your rivals.

It is very painful to note that this
8 ner cent surcharge is levied despite
the recommendation of the Seventh
Finance Commission not to charge any
surcharge. Secondly, in the current
vear budget, under Revenue account
Rs. 2300 crores have been credited
against oil pool account. Because of
this crediting you could present a
low-deficit budget. But T remind you
that the oil poo! account monhey is not
something to be utilised by the Union
Government alone unilaterally, To
buffer the price fluctuations of oit and
netrol in worly market. we have this
0il ponl account. So, it should- not
he misutilised this way, Aeain, when
the centre gets profit by increasing
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the oil price, it pockets the entire
profit without giving the ‘States their
due share, Thig is highly irregular
and amounts to betrayal,

Now I come to excise duty. On very
many vccasions this excise duty on
certain items is either abolisheq or
reduced without consulting the State
Govexnments. 1 would like to say
very  assertively that in a federal
State like India it js incumbent on the
Unjon Government to consult the
State Governments before taking any
such decision, I say so emphatically
because the State Governments have
the right of share in the excise duty.
This only highlights the high-handed
ness of the Centre, However, I wish
to go on record to say that I am not
againet  abolition or reduction of
excise duty. Indeed I welcome .such
decisions. But. it pains to note that
the concession on excise duty have
been extended only to large scale
Industries. The needy cotlage and
emall scale industries have not been
given thig  benefit of concession, I
will give just.gne example. Conces-
sion to the tune of about Rs_'11 crores
has been extended to the match indus-
tries. This concession hag- benefited
only the large scale industrieg like

VEMCO match industries, Thousands
works locateg at

of coltage match
Saatur, Sivakasi, Kovilpatti Thirum-
angalam Gudiyatham and Thirunel-
veli in Tamilnadu and such industries
all over the country have not got the
concession. It is a5 matter of merious
concern that merits an honest review
o¢ the policy at the earliest. It s
startling to compare the exeise duty
levied on mechanizeq industries like
VIMC! by the Janata. Government in
1979 and by the Congress Government
today. The concession given on 8-
gress bundle of match box manufac-
tured by large scale industries s
Rs. 2350 as against a meagre Rs. 2.30
oh the same 5-gross bundle manufac-
tured hv the cottage industries. On
.the other hand you have increased the
exclse duty on potassium chloride 2

* the. administrative
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raw material required by the match
industries, The increasg in excise
duty on certain amouny of potessium
Chloride required for.making 5 gross
match boxes is Rs. 3.00. On one hand
you have given a paltry concession of
Rs. 2.50, on the other hang you have
increased the excise duty by Rs. 3.00.
Then where is the concession to
cottage indusiries? 7T wish to ask
whether your concession to large scals
indutries have gone down to the con-
sumers as you often claim? On the
contrary, while a match box manu-
factured by the large scale industries
like VIMCO is sold at 30 paise, the
one manufaetured by the cottagd
industries is sold at 20 paise, The
1arge scale industries have not reduced
the price at all. Thig concession hag
gone onhly to the advantage of indus-
trialists and middlemen,

Madam, every year, before prepar.
ing the budget, the Union Govern-
ment goes through a ritual known ag
pre-budge; discussion. In this discus-
gion even Chief Ministers are invited,
I say it is ritual because, regardless
of the deliberation there, you increase
the prices of the essential commodities
arbitrarily, Yet again, you increase
r prices of those
commodities, The ultimate burden is
passed on to the feeble shoulders of
the common man, To top i all, the
revenue netted this way is pocketted
by the Centre alone, You are very
clever, Because, if you have to collect
this revenue by way of tax rather .
than increasing the price, you will
have to share such revenue with the
States. - So before presenting the
budget, neglecting the interest of the
States, you raise the prices of most
- articleg and collect revenue in a
manner most determined to a federal
get up. A noteq economist, Dr.
Malcom Adiseshaiah says:

“The raise of administrative
prices by the Centre should be
completely banned, Such increases
not only  pre-empts the requn‘li-
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bility of Fiscal Parliament but also
deprives the States of revenue
which could accrue to them if the

increase is effected through excise
duties.”

So, I appeal to the Government to
review its policy to remove the dig-
crimination against States. The Cen-
tral Government always adopts the
method of taxation for increasing its
revenie, But it is a unanimous view
that a good Government should not
indulge in this kind of revenue col-
lection. It should open new vistas in
the area of non-tax revenue in the
larger interest of the nation because
that will alone benefit ug in the long
fun, But you are hell bent in in-
‘areasing taxes over ahd again. You
- never try to find out better means ot
srevenue sincerely. For example the
Income-tax evaders are on the in-
crease, Excige duty evasion is ram-
pant. The loss revenue by such eva-
sion is estimated at Rs. 700 crores.

Excise duty amounting to Rs. 13,000

crores is awaiting judgements from
various courts. Capitalists angd in-
dustrialists move the courts seeking
abolition or reduction of excise duty
on certain items. When the orders of
the courts come in their favour, they
alsp take away the money collected
by way of excise duty. In actuality
this excise duty is collected from the
people and in case of such abolition

or reduction of duty this amount -

ghould be disbursed amongst the con-
sumers. Since this is not practicable,
the money should go to the Govern-
- ment to be used for the welfare of the
consumers, Therefore, I urge upon
the Government to plug the loopholes
in the law to prevent such misuse of
public money,

I want to say a few wordsg on the
attitude of the Centre towards States
in the launching and execution of
projects, The Centre takes on its
head various projects that are exelu-
sively under the purview of the
States. The resulf is that the funds
earmarked for cerfaih projects are

[3 MAY 1989] Bill, 286

1989

diverted tg suit the interest of the
ruling party at the Centre. To cite an
example, in the budget of 1988-89, an
astronomical sum of Rs, 5251.89 crores
earmarked to be distributeq to the
States has been diverted and spent by
the Centre in the most arbitrary
manner., I charge this Government
with diverting funds and resources for
non~plan expendjture, depriving the
States of their due share. It is again
a matter of shock angd surprise to look
at the functioning of R.B.I, There are
‘guidelines prescribeq by R.B.I, to
regulate the policies of the States re-
garding the loang and grants advanced
to them, When the States violates
these guidelines, the RBI _Planning
Commission and also the Finance
Ministry take serious. view
and deprive the States of loans and

- grants. But these guidelines are not

followed by the Central Government,
It is very strange that these norms
do not apply to the Government at
the Centre. It is a very dangerous
phenomenon, So, T feel it is high
time the R.B.I. issued guidelines to
the Centre. Every year, the Ministry
of Finance and the Planning Commis-
sion should report back to the Parlia-
ment the detaily of expenditure of
every Ministry. Then alone we shall
be able to see the realistic picture of
our economy, ,

I said sometime back that the States
are being neglected. T will cite only
one case to substantiate my charge,
Tamil Nadu has come extremely well
in implementing family planning
programme. Kerala and Maharashtra
have also done well, But the Centre
kas not given any special assistance to
these States. :

Madam, I come from an agrarian
family. I know the heart beat of
farmers. We all . know that the
farming community comprises of 8377,
of the total population. But agricul-
tural sector has been given a meagre
allocation of fund in this ‘budget.
... (Time bell rings)...Just two

. | IR}
minytes, ‘ o
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[Shri Pashumpon Tha Kiruttinan] SHR{ PASUMPON THA, KIRUTTI.
The Chief Minister of Tamilnadu NAN:  Yes, I am. completing ip a
Dr. Kalaingnar, has given concessions minute.

to farmers to the tune of Rs. 116
erores, Short tarm loang and interest
on mid-term and long term lsans have
been waived, The Governments of
Andhra Pradesh ang Karnataka have
also done this. But the R.B.I. and
NABARD oppose this kind of deci-
sions, I fai] to understang the logic
behind this, If the Centre announces
such decisions then the R.BI. and
NABARD have no problems, no objec-
tions. But if the States do the game
thing hell breaks loose.. I would have
appreciated, people would have appre-
ciated, if the Centre had come forward
1o advarce funds to the States for
these purposes. But you never did so.
You anncunced the crop
scheme, That has been Iimplemented
only in few States. 1 ask an apposite
“auestion. What sin ths other States
have committed? This year you have
announced subsidies on fertilizer to
the agricultural sector to the extent of
Rs. 5,000 crores., The subsidieg are
given sevarately to both, the indus-
trial sector and the agricultural sector.
This amount of Rs. 5000 crores is to be
glven acr subsidy on fertilizer. to the
agricutural sector. But this subsidy
ig often misaporonriated by the ferti-
. lizer industries ang as a result what
farmers et ig only nittence or nothing
at all. 8o the Govermment should gee
that it reaches the farmerg in full. T
repaat it because, usually this kind of
subsidier are misdirected and misuti-
. lised by industrialists with the conni-
vance of the concerned Govornment
machinery.

THE DEPUTY CHAIRMAN: 1 will
request the Hon, Member to complete
his speech,

SHRI PASUMPON THA KIRUTTI.
NAN: Just one minute more please.

THE NEPUTY CHAIRMAN: It is
enough,. Your time was only five
minutes. T gave you more time be-
cauge it is your malden gpeech.

insurance’

THE DEPUTY CHAIRMAN: That
should not become a practice.

SHRI PASUMPON THA, XIRUTTI-
NAN: Therefore, the  Government
should gee that the gubsidies mesant
for farmers reach them in full and on
time. As I conclude, I want to gay a
few words on J awahar Rozgar Yojana,
Because of the affliction of Hindi Jin-
goism you have brought in this strange
neme that is unintelligible to most
people. I ynderstang RLEGP, NREP,
IRDP and also Jawahar. But I do
not understand what is meant by Raz-
gar Yojanz. H conveys nothing to me.
Why at all this semantic play? Because
you want publicity just by rechristen-
ing the existing schemes.. I tell you
sincerely that this scheme will create
only work but not job. It will not
provide employment to the unemploy-
ed as the Government claims. If will
create only chaos. Since you have

_clubbed various schemes like NREP,

RILEGP and IRDP in addition te diree-
ting Rs. 500 crores from the surcharge
on income tax towards Jawabar Roz-
gar Yolana there is apprehensipn
among the States in genzral and
Tamil Nadu In particular that the
ahove gaid schemes will suffer fob
want of adequate funds. I want the
Hon'’ble Minister to give an assurance
that these schemes will not suffer be-
cauge of the Jawahar Rozgar Yojane.

Thank you.

st grwta mg st e ¢
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SHRIMATI BLJOYA CHAKRA-
VARTY (Assam): Madam, Deputy
Chatrman, so far 48 this Appropridtion
Bill is concerned, I want to spelk.out

- 1989

my apprehensionis! I'dee] that- the-cur.
rent Budget:and:the Appropriation
Bills only increase odr eppfehénsions.
In his. gpeech, Mr, Ahluwalia mentiof-
ed the -Rozgar:Yojana several times—.
he mentioned it 25 times:and: L coun-
ted it—and. I.would like to:state:that
my.apprehension s that:all thesgRoa-
gar Yo;anas would create = conditions
for: more unemployment in the coun-
try.

Madam, the' honourabls “Minieter 6t
Finance may -get - apblatmsy " froni hs
partymen” for - presefiting- a  populist
Budget with sh e¥d on* the coming’
electivhs. 'Fhé' @overnment- is - otily
ineidentully coneerriéd abbdut thea wels
fare of' the reffl péople, the' rurdt
Peor, - and- it - is <sHowing' Hs  ¢oheert
otily: at the fag ¢nd’ 6f the ‘preseht Pivs’
Tear-Plan, - Now; the Govétmient-has:
abruptly realibéd, irv'the @lection yeat
that the goul -6f thé' couiitey pedlli 4
in¥ the villaiés Where - nifbore: thei T8
pér-¢ent of ‘the ~péople’ live, out - &f
whém about 80 per -cent Hve in abjedt
poverty and rivisery. Therélore,: F cais
not’ eongratulaté: the - Gidvernthiény -or
dppreciate thest moves bdedusé Fhink
that it thedd colourful’ balldons: Wikl
Bidrdt ot inné ‘time and theds things
will create ofily- a ripple in' the: vest
d8éan of gbjEctpoverty it the courntey.

The Buidget hag riothiig: particulst
by way 6f lofigiterm welfare theasures’
and agsuch; thé-Budgdt canrvt-creatd
conditions. for .a welfare. State. in. the
near. future. .As far as.my. State.of
Assam is concerned, Centres mterest
ia mot noticeable: there - - éithep. in the
development of .the State or.in. the .
the.smooth running-of the, State-itself,
Assam hes been beset with.a number’
of problems and.many of. them,have
originated: because of the Central
Government or-have been orgenized
by the Central Government itself, The
Bedo. agitation iy a clear case in point.
Many people, gcholars with. a detached
judgement ang objective -assessment,
all o¢ter the country firmly believe that
the Bodo agitation in":Assam is going
on bersuse of the Centry end thet-it
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iy only at the instance of the Cen‘tre.

that it is going on.

Madam we are passing through
giuch g stage in our country’s destiny
that the Government can even gell the
country’s integrity for the sake of the
interests of the party to get votes.

Madam, Assam is 4 resourceful St-
ate, but in every field of its activity
*he picture of its being under-deve-
lopedq is prominent everywhere, All
the planning could not wipe out .the
regional imbalance in the State, The

problem of regional imbalance has

been in the full view of the planners
ever since the Dbeginning of Indian
planning . An objective appraisal of
the deficiencies in planning has’ not
yet been made. The built-in deficir
encies in the planning at
levels and want of synchronization of
inputs’ are” glaring, The result is
huge economic loss, According to
8n eminent economist, the basic, vari-
dble in regional planning is popula-
tion; Assam is an opem State’ hav-
{ng large-scale migration from ' the
bordering States, The* State jy ex-
periencing influx of popu‘laﬁon ‘from
Bangladesh and Nepal, which sefious.
ly affects her demography and also
her economy, ~“The Central Govern-
ment is a silent onlooker of  this
problem, 'The silent invasion of for-
eign nationals creatés not only a prob-
lem in Assam but since Assam is a
part of India the invasion is not only
on Assam but on India also,

Madam a major portion of the per
ctpita income of Assam flows out of
the boundary of Assam, This is a
sad state of affairs of my State, Like
the waters of the river flowing {o the
gea, all the available income of Assam
ie extracted out of Assam and flows
to other parts of the country but it
eannot enrich my State, - The colo-
nial attitude of the Central Govern-
ment breaks the very backbone of
Assams economy., What is worse,
Madam, is that z11 the head offices of
major commercial and industrial con-
serns are located oufside the State.
As a result...(Time bell rings)..

't will complete within-two minutes.

strategic

¢ 1989 :
.g\a result, money; services and -all
" €k facilities are enjoyed not . by
thé pgople of Assam-but by the peo.
ple of}other parts of the: country We
have & cow which can give milk but

- the mill% has not been druk by the

people of the State. v

- Purther, ﬂood is' a ma;or problem,
The Brahmaputra is the, biggest river
in Asza. Jbut. the floods ' canpot ,"b‘e
controiled by the meagre resburces of
the State, - Last year Assam; suffer=
ed five continuous ;wavés of: .:fldod:
Out: of- 18 districts 7 are comple.tely
-under flood. .‘Qut of faods also’ the

- Central’ Government s maklrig politi-

cs; T is a‘lifélimd-death questmn for
the people of that part,  So I feel
that. the Central Government sheuld
take -the problem seriously - and t:ry
to- redress aur Vgnevance., .

Madam,.another pomt is about the
Central UmverS1ty It is propoaed
that one Central Umversﬂ:y - will -Be
set up in Assam, But with this hlso
the Centrai Government is playing
polities,.  They want to provoke ane
group’ of. persons living in~  Assam
agamst another so that another troufile
ig created there

‘So Iar as other things are e'om-
cerned the ‘less said : the. better, {The
railway. line stops at Guwabati, - &
never crosses Guwahat1 it stops
there, Same is the cdse with touri-
sm, - The ‘restricted  area’ critérion
ig gtill® there, - It a foreign: tourist
cin go up to Ladakh, Madam; why
can't he go to Assam? - I urge-on the
floor- of this Hduse that this Rdn may
be. withdrawn in the case of A55am.

Madam, -again in the matter of
I\Xpomtment of Governor, thé Chief

inister js never' consulted; he is
snnply mformed

I urge upon ‘the Centra1 Govérn-
thent on the floor of this Horise, Ma-
dam, to". give due justiee to non-Coﬁg-

. ress (I) Stateg and mot to play-politics

with the simple and real issues of non«
Congress (I) States,.
Thank you, Madam,

THE DEPUTY : CHAIRMAN Hon.
Minister,

FO— ;i
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SHRI B. K, GADHVI; Madam, De-
puty Chairman, I am thankful to all
the 15 Members who have participa-
ted in this discussion and for giving
Us very valuable suggestions.

- Madam, when the initiator of the
discussion opened up his speech, I
thought that, perhaps, some- new
points might be emerging from his
speech, © But I say with a little con-
sternation. that it was a very old
wornout record being played also
with-a worn-out pin that for the last
40 years nothing has happened in this
eountry, As a senior Member, if - he
looked back to the position of -~ the
coundry when  we got emancipation
from the shackles of ' the - British
rule, he should have realised that in
thé position then and now, there - is
4 vast difference,” TIndia which had
hardly any semblance 6f iIndustrial
development &t that time and a great
" dgrarian country but incapablé”  of

sustaining its population evén in the’

area of food if the scarcity or  the
famine visited the country, is - How -
in" 5 pesition to withstand the rigdurs
of the famine which visited - this:
country and which was unprecedented
and never éxperienced bry the count--
ry for the last 100 years, as the re-:
cords may. If ‘this is the develop-
ment on the agricultural front then-
to say thdt the contribution of' agri-
culture*in our- GDP hag come down
#roth 1951 is ot a- proper appreciation”
of the fact, Whenever you want
exemihe any iitdices about the deve~:
léprient, hoth on the pgricultural fro-
nt as well as the industrial front: then-
the ‘contribution and the ratio varia--
tion : between the contribution in the-

GDP from the various-sectors are-the -

indices to measure as 1o in what -

direction the country is going and
whether development is there or not,

Today, if you say, as you have said, «

that the agricultural contribution- in

our GDP in 1951 was 61 per cent and .

now # 3ag come down to 24 per cent,

then wyou should -appreciate that al.
though- the -production has not-come-
down_ in the other. areas the eontri..
'buthn Jhas gone -up, mainly in .the .
industrla] areas, Industrial produc-
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tion hag gone up, infra-structural pro.
duction has gone up, And without
understanding these aspects and this
facet, if yow go on analysing, per=
haps, you may not be in a position
to grapple with the situation, to grap.
ple with the realities of the deve~
lopment, I would wish that the hon.
Member would again give a fresh
look to his thinking and hig acqu.lsi-

1989] 809

" tion of knowledge,

Madam, as-it was-initiated, T would
like fo give some of the -figures
" comparing 1950-51 and 1987-88, In
_the area of foodgrains, we hagd 50.8
. million tonneg in 1950-51, and in 1987-
88, we had 138.4 million tonnes, and
we expect in 1988-89 to the tune of
170 million tonnes, You can mark
the difference. In steel, in 1950-51,
we were 1,04 million tonnes ang to-
day we are 10.65 million . tonnes, In
cement, in 1950-51, we were 2.7 m1111~
on tonnes and today we are 37.3 mil-
lion tonnes, In coal, we were 32.8
million tonnes at that time and today
we are 1909 million tonnes, In crude
oil, we were 0.260 mﬂhon ‘tonnes and
today we are 30.4 mﬂhon tonnes. In
power generatmn, we were 53 millxon_
kilowatts and today. we are 2019 bil-
lion kﬂowatts __And therefore our
GDP in 1951 was Rs. 9,177 crores, but
today it is Rs. 2,93,306 crores. With
these figures 1f you say that no deve.

- lopment has come up in this country‘

for the last 40 years then perhaps, ¥
am afraid, you have not’ un.derstood_
the ‘country and you have not under:
stood the development of the country
at all, " o
'Madam a Very general crlticism 1
ﬂleve’lfed by almost all the Members
sitting on’ the oppos1tmn benches a'B-
out the Nehru  Rozgar Yojang and’
they have tried to make out that it
i% a. political. gimmick, that.it is an
election stunt; . In 1971, when Indira-
ji gave the.Garibi Hatap programme -
to thiz country, your argument was
similar,, But. over the . ywyears you-
would have found -that.it-has now bea .
come a national programme . Now, -
/ hére we. are again .. giving ranother-:
pregramme of Bekari Hafao under
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this: Yojana-and that-too we.are .ame
algamating: and: we:.are me " 800
ordinated. concept ' . of -soulo-eéonomiv
development ! right« from- the  grass-
reots level ofrthe ‘country, i, f¥om
thecvillage. wi: are:teping: 'to hetness
thepedple: right: at: the village- level
tobe instssimental in developing the
areas in which'dhetipoorigestions of
the society can havé'banefits and: they
- ean deliver the.goods and that is why
two" coordinated efforts are on, ope
ig; that under this Ydjsna.it will be
v amalgamated with the NREY and
RLEGP, and the sseond one is to have

a rejuyenation. by putting.up = more

tonic jnto the viﬁaiﬂrranehayats and
the. panchayat structire of the.count-
ry. 86, that we. do.not criticise :what
we are presently. critlcising. in  both
the Houses, all- sections, ali  people
across the. Benches, - that . there are
laakages, that there.is mo. proper id-
entification of  the. beneficiaries, - that
at_the .other end of the tunnel light
ig. not seen, that  ai.the. grass-roots
lgvel people are-mot -@eatting. the bene-
fite, all.these, exiticiems that we. are
making with.a view to.have a more
atientive -mopitoring . system,
up. to. the. village. level, we.are;again
tortifying, and . eongelidating. the. eon-
capi-of Panchayail-Raj and.at  the

same {ime we:are enahlipg. panchayats-
with more fivancial powers, . and.we are:
trying. ta_give them finances. sg.-that-
whatever is required:to be.givén $o the-
peovle belaw, the. poverty line, un--

employed. people, . newr. senze. of ent-
husiasm, rejuvenation of their as-
pirationg which is needeg to alleviate
the fywateations from  the youth ol
thie--country, -eould be bwought . about

and-that ls.whyithese two- concertsd

nﬁ-coordhlhd offorts ave-on,

And that-1¢-the ‘very reason,
that'is why T say that when In 1871
Guribl ‘Hatéo programme was launch-
ed’ the ‘same: Wue and ory was there,
Biit 1ater-on alt ‘the Gfovernments, in-
ehiding the opposifion -Covernments
in"the varfous-Stites Hag:t6 adopt

fRese and say that thege are national”

right :

and”
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. pvegrammes and-give move thrust and

emphasis and attention to these prog-
rammes, A day  would again- core
when the nation would hail the Be.
kari Hatao .programme and this re-
juvenation of the Panchayati system
in::thecountry.would “be  hailed .as a
hallmark: and g gocio-ecoriomie  re«
voltionary step,: which everybody
should wnderstard aeross the: party
lise; This dscthe very basle featows:
This is.what Gandhiji eaid, - We had
muny. commisslons on  panchayats;
But everybbdy: says:and it is'  your
efftictam 4007 that  plannivg -is~ being:
done :frontDedhl; sitting 18 air-comdi:
tioned reoms.atud thitis  why  they’
have: not.greppled  with:-the reslity;
That-is what you critivise and that is
what we alsofeel: If the wearver.ot
the :sho¢ does mot kmow where the
shod pinvhes,<théh he- cantiot rectify
tike-defeet, And-that-is why it has
t0-be: seen whers the ‘pinch-is-at -the
owest-1dvel: And thé~lowest level
187 being given someé: vitality to- tackie-
and to-ecombut: with” the-problems.
Amd. therefore; to say that-this:yeju~
na wadid not work: praperly:or - that°
this' Yojama i hus - got - another motive;
wotld not: berthe: 1ight thing, to de.
Pétsonally, T-wéuld-say: thay-we ait
are politionl.-parties, . What is - the:
fudamentat ‘duty of ‘a political party?
Ths- fundasettnl doty  of ‘a politieal
pa#ty ffc oty demoeraey s that

shotld - détiver” (hé: goeds to  Che-

T the*
partietlias

‘people  Mha: 5

. BR0PM prégeamme, then it~ is no-

. useC saying that it*is pnmmﬂ'
gimmiekys of° elestlon wotivateg peo--
gredmie: of" this pregrsmme or thaf'
protammie. That ‘I why T-say that’
when' we speak abdut the realitfés,
when we spefk of ‘the ptogramimes,
we have- {6 speak alss’ in ‘the contest
thiat’ we atd running a’ political syws
temt' In the: cointry, a democeatieslly
clectéy  Goveriiment, and a pélitical’
systém: -which gustaing demoerady,
which strengthens:democracy, and we
afe running-that system. That system'
could best be run when tha polftica¥”
aspirationg of “the: peopl, ars fillaffés:
whin the people’s desives ate el
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with and when programmes, particul-
" arly for economic emancipation of the
people, to ameliorate the conditions of
the down-trodden are taken up. If
we are able to bring about those con-
ditions, then only we can have justi-
fication in saying that we are a politi-
cal party, and that is what we are do-
ing. That is the reason why despite
your hue and cry, people of this
country have got faith in this party for
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the last 40 years, since independence, |

and even *..ore 1woependence they
had faith in our party. We do not
grow like mushroom. We have got a
sustained policy and programme. Not
only after independence, even prior
to independence there was a planning
‘committee in the Congress party it-
self, anq we gave planning to this
country, from which infrastructure has
come up today.

We are criticising pubie sector under
takings, When their conception was
made in the past, profit was not the
only motive. The motive was to create
an Iinfrastructure so that country can
take a leap forward, and that ig why
we sa'd that public sector undertak-
ings must have a commanding height
in our economy. Today a'sg that con-
cept is constant; but we certainly
«rish that wherever there are defici-
encies, if the public sector undertak-
ings. are not coming up to expectations
of the people, if their contribution to
the national exchequer is wanting or
falling short, then certainly there
shoulg be something to be done and
1 wou'd inform the House that for
a constant review and monitoring of
the functioning of the public sector
undertakings, . a committee is there
headed by the Cabinet Secretary, to
look into all these aspects. Some of
the public sector undertakings have
not even no profit motive, but they

were not established, for profit.
Take for example textiles,
Why did we nationalise it? It

was not because thev were sick units
which could not give ug profits but
we had to take care of the labourers
a'so  $imilar is the case with other
industries where we give them finan-

[3 MAY
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cial assistance ang we restructure their
financial conditions, It is not merely
for the npurvose of making profits, It
is also for the purpose of helping
labourers whg would otherwise be
rendered -unemployed and be put to
great distresg and difficulty. So, you
kindly view the eiephant as it is be-
ing vieweq by the map who has get
eyes o see, ang not like a blind man
who feels one side of it and says it
ig a. pillar, and the other blind man
says it is like a wall and the third
man says something else. A -totally
comprehensive picture has to be taken
of it and unles we do it, we cannot
have a fair idea about it
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I know it is your duty to criticise
the economy. If we go wrong, it is

“your duty to point out ang be a watch-

Gog and tell the Government where
it is failing. That is your duty. But
at the same time, tp cast away totally
all sense of ~appreciation and go on
hurling criticism for everything wilt
not be fair... (Interruptions)

sy A weEn iAg . AT F§

SHRI B. K. GADHVI. You cannot
understand it. Kindly keep shut.

oft TR wadw fag : TS wew
W Agiwar 2., . (saen|)

goawwafa ¢ {7 ITEY
aa fsfav atwd dfsa. | .
SHRI B. K. GADHVI: It ig not with-
in your competence to understand
economics.

Therefore,” what I want to submit
is, whep we view economy in its to-
tality, only thep we can get g true
picture. 'Today, what is our stance?
People talir about debts and other
th'ngs;- externa]l debis and- internal
debts. Do we not appreciate resilience
of our own economy which had with-
stood the pressures from many factors,
externa) and internal both? Even then
India was in a position t5 say to the
IMF¥ that we do not want any special
assistance, India cap do away with it
Is there any other developing coun-
try in the worlg to do s0? They would
kneel down and Yuckle down before

=
L

~

fered
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pressures, economic pressuregs and
. levers, and that ig why you see what

is the Indian position as compared to

other countries  position, because
cconomy also hag a bearing on the
trend of prices. You talk about exter-
nal debt, interna) debt, debt trap and
other things, I woulgd like to give a
comparison here. Iy you take the
four years’' average, 1985 to 1988, in
the Latin American countries, the price
rise is 136.83 per cent but in India it
ig 8.15 per cent, And you say that we
are in a debt tarp, that there ig«in-
flation, etc. You say that we should
contain inflation, But 1 woulg like to
paint out that inflation ig under cont-
rol. Priceg are also under control.
Not only that. We have our prestige.
Everybody knowg our capacity to
withstand and to abide by our com-
mitments; it may be foreigp debt or

it may be internal debt. People have

ihe confidence in ug thag. we can re-
pay whatever we borrow, This confi-
‘dence is of great value, Thig confidence
comeg not only from the other things
but it also comeg from the manage-
ment of the economy. India has never
defaulted. Indiy ig capable.

Or course, it is true that there is
udverse balance of trade Our. imports
outpace the exports. But we are aug-
menting our exports. (Interruptions)
You cannot understand.

st A wgAm g Ffeq A
fLHr F1 gEFaqran 09T w7 foar
a1 gay W @ N FAIT

Y do Fo WFA < AT ATTAQ
7 qg Afwg  (swaum)

s v wadm fag : AT ST
gawar g 1 (swawm)

IqaAafa : T RIFW S MY
43 F1EY | gAYy N ave @ F feed
7a #faT '

SHRI B, K. GADHVI: 1t is true that
50 far as the balance of payments posi-
tion is concerned, we have to_be cau-
tious, We cannot afford to be spend-
thrift, We cannot afford to be prodigal.
At the same time, we are making a

[RAJYA SABHA]
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dent in the international market today,
not only in the conventional markets
and in re’ation to cuuveniiona] commeo-

“dities but alse in non-conventional

markets and in relation to non-conven-
tional commodities. But for upgrading
the technology, for improving the ex-
‘pertise, if we have to import, we have
to import for the larger purposes in
future: After all, we have to lay the
foundation, the base. On that solid
base, India can leap forward, At.the
came time, | woulg like to assure the
Houge that Government ig alive to the
fuci, Therefore, we are again recast-
ing the whole thing, In regarq to un-
vssential items on the OGL, there is
a scruting on by a committee. They
will try to scrutinise the areas where
we can curb the imports. But if there
is an export-oriented concept in any
o¢ the imports or it is an essentia] item
for upgrading the technology or it
may be project imports or it may be
engineering goodg import or imports
of other types of technology or ex-
pertise or collaboration etc,, certainly
we have to import, We have to up-
grade the technology. We cannot shut
cur windows. We cannot afford to
prevent fresh winds coming from out-
side. 1 would again say that we are
aware of it. T hope our exports which
are now picking wup would be in a
more favourable position next year.

"Madam, as I said, not many points
have been made by hon. Members who
spoke on this Bill, But one Member,
Mr, Raoof Valiullah, said that the
pattern that we are changing has crea-
fed some problem for the States. He
said that the devolution of funds
meant for the States has come down.
in regard to small savings and other
things. I believe, his apprehension is
misconceived, After all, we have in-
troduced many other thingg like the
Indira Vikag Patra, the Kisap Vikas
Patra, the Monthly Income Scheme,
the Nationa] Saving Scheme, etc, In
1988-89, small gavings have substan-
tially exceeded even the revised esti-
mate of Rs. 4,600 crores. The original
estimate was only Rs., 3,700 crores.
Therefore, in regard to the share of



309 . Appropriation

(No, 2)

the States in small savings or iy, rela-
tion tg schemes like the Indira Vikas
Paira etc., the Stateg have not suffer-
ed at all. - That was one view at that
time. But. later on, we rectifieq it.
Therefore, there should not he any
difficulty for the States te manuge
their economy. But I woulg like tc
submic one thin¢ that w- nave -gnt
the federal structure and henre all our
Fiateg areg as imucriang limbs of the
body asg the Central Govetument is.
Firirfore, the rising tendency in the
S.ctes not to mop up or cresge their
own resources and always to depend
upon or to ask the Centre to come to
their help, even for the affairs which
they are supposed to manage, is not
a healthy trend from the point of view
of a strong economic nation,

SHRI RAOOF VALIULLAH 1 did
not say that, I said give us the royal-
ty that is due to us.

SHRI B. K. GADHVI:; I do not say
that you have said this, This is our
general observation that all the States
are supposed to manage their economy
well and even for the funds which go
to them from the Centre either through
Centrally sponsoreq schemes or other
schemes they are the implementing
agencies. We have got our owpn limi-
tationg and constraints, We cannot go
to the grass-root-level anq implement
narticulay schemes. Therefore, States
have to be more
have to be more vigilant. Members be
longing to all political parties have to
be more vigilant so that there are no
leakages, so that the corrupt people
and the black sheep are eliminated
from the field.
concerted effort. It is no use just to
go on sermonising or advising and
telling that this pr that should or
should not be done, If.wisheg were
horses then the beggars would ride.
So, I wish to say that States have also
to manage. As the Madam from Assam
has said, if they do not create, if they
feel shy of "augmenting their resour-

es, 'if they take a populist stance,
perhaps politically it will be in our

vigilant, districts-

That has to be the -

[3 MAY 1989]
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favour but economically it cannot give
us a sound base,
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Y e WAt iRy ;e gfeare-
ERCEE ) CRSRE S CT S

sﬁ dto w0 wgd) : WIGFT Haly
& =gt ¥ @war g v ar agaifes
%, gfarare qrazﬁ g1

W onmgdniog : we  qfewis-
o7 & ey 9 wiKd wr gIrawn
g a9t & 1 famre, Idiar @1 wyew
g mar &

Y dte &0 wEdl
FI4T &, GAIT |

ooy fawdt g fue,

nEa ey aEEy |

dtgy 9 Ow

-

wia A # qe s gwar
&, fFT w0 9@ IRE) w7 wmzn
g T FHAT o

i ztwaqawfw 9E F AW
SATRr fo@td qsy § | i B @ra
grar & =g gad éﬁr W AE “gREaT
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SHRI B, K. GADHVI. | do not know
on what premise the Members were
attacking that the Budget was prepar-
ed by the bureaucrats. Of course, ‘bu-
reaucracy is a part of our system. We
cannot do away with them. They fur-
nish ug the data They give usg sug-
gestions and ideas, but ultimately it
ig the policy decision which is to be
taken by the elected Government.
All the concepts about programmes
and other things, if they belong to bu-
reaucrats, why do you accuge us of
not doing or - implementing these
things? When wg go in the fielq for

- elections, you wily not say that the

burcaucracy thag dome this, you wiil
say that thig Government, Mr. Raji's,
Government has committeg this error
and that error and we will have to
reply also. We would not say that it
wag done by bureaucrats; So, al! ihe
policies, programmes directions and
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everything, they belong to the politi-
cal executiveg of the country, and the
political - executives, in fact, arg the
Prime Minister, the Cabinet, the Coun-
eil of Ministers, etc, Therefore, it does
not behove genior Meinbers like Mr.
Yadav and Mr. Sinha to say al] these
things, I can understand about other
Yadav saying anything which hardly
hag any sense, but for them to say
like thig is not proper.
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oft T wadwm fag e Ffears-
SAT F AR A WT F419 Ag 2
Fax & #iTq fgewma g ay aifad
SHRI B. K. GADHVI; Now Mr.

Sinha has made two points which I
think I must dwell upon, Firstly, he

says that we have given instructions .

to make a § per cent cut and in that
case we should have asked for 5 per
cent out in the Appropriation Bill

also. It is a technical subject that Mr,

Sint has raised. I would, say that we
have not given instructions that there
should be a five per cent cut in the

amounts allocateq to the various
Ministeries, =~ What We - have
said is  that they should keep

five per cént as reserve, without spen-
ding, and that we woulq be monito-
ring their expenditure month by
month ang we have set up a Commit-
tee for that. The constant criticism
has been thay in the last lap of the
year, in the last month there is a lot
of rush of expenditure. With a view
to preventing it and seeing that every
amount is
proper for which it is meant, we have
said that they will have to keep five
per cent as reserve, but not as a cut
(Interruptions) . Therefore, to say
" ‘thas a five per cent cut should be there
in the Appropriation Bill also, is not
a proper approach, . '

Another point he made was that
we have swerved from our industrial
policy and we have given certain pro-
jects on a turnkey basis. That is not
ewerving. Some of the projects are
such that-we have to go in for global
tendering and, in a ’comnetitive-mar-
ket, if a man from another country

utilizeg for the purpose .

[RAJYA SABHA)]
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gives his tender and if it is justified

" we may give it to him; there ig no-
~ thing wrong about it. I

wily  he
appreciated that our Indian Railways
and others are doing some jobs in
other countries on a turnkey basis,
It does not mean that we have devia-
2d or swerved from our industrial
policy or that we have given the go-
by to it. Mr. Sinha has gone out.
Perhaps he should have undérstood
this matter, '

Now, another matter  which has .
bosn made was about gas. Mr. Raoof
Valoullah raised... (Interrupt'ions)

IHE DEPUTY CHAIRMAN: Please
don’t disturb ‘When the Minister is
replying. .

5t Y Radw fag ¢ T8 gHIX
fed Sfiza Ao F1 walw & wGE

FT AIqAE | :

THE DEPUTY CHAIRMAN. Please,
everybody shoulg keep quiet.

iy T wadw fog . we vfsang-
AOT F S fAQrT FT ggAr weo
zar § faasr 1 fgmrm af smar
AT F AT § | gWT O ETAT 0
AFWIA g @, WU wmw g
W ¥ | 39 ¢ ufraaEsad ¥ g0
AT ... (mat@)... & a1 dHa
ey ¥ 99 W F | ¥ Ay Ams
e @ & 1 BT ofEdEaRT W
guy fa@R &1 Tt #0% 9% &
gf @I @raw g W ... (s

wmw)... & awmar § fEose g

TrE HL T
THE DEPUTY CHAIERMAN: Mr.
Minister, you don’t reply to him.

SHR!I B. K. GADHVI: So far ses
the question of royalty is concerned,
the States of Assam ang Gujarat have
asked for ad hoe money also but we
have not acceded to that. The matter
is under . consideration of the Com-

‘mittee and I am hopeful....

(Interruptions) ,
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st U waamiag 2 %7 gfedl-
SR B TG ATG AT |
ITFAU . AT gagw fag S,
Arq q3 g |
ot A nade iwg ¢ q919 fgw-
AT |
qIMAfR ¢ F AT FC W@

TITAE T G § A AW @
AMTET iad | -

€1
THq

SHRL B, K., GALHVI; Now, ano-
ther poiat, Madem. Mr. oinha drew
atiention to 'a press report and said
that mure  projucis  woulg pot be
cleared because of constraint. of fo-
reign exchange, But I would like to
clarify that there is no truth in the
report that Govrenment has decdded
on suspending of projects bkecause of
.constraint of foreign exchange, No
.such orders have been issued by the
Government, So, whatever the-press
reports are, they are not based. on
facts, ‘

The honourable DMK Member who
made his maiden spcech spoke about
the oil pocl surplus, There iz nothing
wrong about it.  The year bhefore
also it was done. Ho said that the
balance shoulg be digiributed among
the States. In thui case, [ would say
we are giving subsidies on food, fer-
tilizers, exports and other things..
We never asked them to bear a share
of it. Likewisge in this matter also we

cannlot give 5 share. That money
was lying idle and we have
spent it.

Lastly one basic feature I would
cover and then close, and that is
about the deficit to which Mr. Yadav,
while initiating the discussion, refer-
red, Tet me teli him how much
fruitful our exercise has been, In
1986-87, our estimated budget deficit
was Rs. 3,703 crores, the reviseq esti-
mate wag Rs. 3,703 crores and actuals
came down to Rs, 3,261 crores, 1t came

.
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down from the revised estimate.
For 19877-88 it was Rs, 5,688 crores. Ihe
revised estimate was Rs, 6,080 crores,
:I‘he actuaj came downto Rs. 5,816 crores.
For this year, that means last year,
1988-89, T am happy to inform the
House thiat the Budget estimate of the
de@cit Was Rs, 7,484 crores, the revised
estimatee was Rs. 7,940 crores, and the
actua] deficit has come t; Rs. 5.810
crores;, That means Rs. 2,000 crores
_leSS fthan the reviseq estimate. This
I thie actual I am giving because the
18V1reg recently we got. This would
iisdicate that we are all alive to see
that the deficit is brought down. We
are also alive to the fact that the
non-Plan  expenditure should not
exceed the revenue receipts. But at
the same time: wg also have to appre-
ciate that so far as the non-Plan ex-
‘penditure is concerned, the moment
you create an asset on the Plan and
transfer it to the non-Plan side, then,
on maintaining and running that as-
set you have to spend, and if you do -
not spend, then, perhaps, you cannot
have the utility of that at all.

i

Mr. Jaswant Singh spoke about de-
fence, It has already been made
clear that although the defence bud-
get has been  frozen to Rs, 13,000
crores, if need arises, then, defence
would never fee]l the want of money,
But in certain areas without compro-
mising with the defence prepared-
ness, we have been able to achieve
more economy. That everybody had
demanded, It is not that we have
compromised anywhere on the de-
fence preparedness or on the defence
projects. But it is a very huge or-
ganisation from which you can scan
out something and have a little more
savings. That exercise has been
done, and it is because of that that
we have been in a position to continue
the defence budget.” But I reitrate
that if the country needs more allo-
catlon for the defence services, if the
need ariges, then . funds woulg not
be wanting, there would not- be any

constraint of funds.
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Madam  with thess words, I com-
mend thy Bill, Perhaps, T have met all
the points. I thank again all the Mem-
bers. ,

A dgeag wlta ;e -
dwa ¥ At 7 av Ffak: (srrewm)

ST B T4 a*& w1
(=aaum)
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Mr. Amin, there is a procedure.
Perhaps you, are a new Member}s You
shoulg have read the rules, The:¥e. is
a procedure in the House, WheM
Minister is gpeaking, you are not to
disturh. Also, you cannot ask gues-
tions directly, I you want you re-
quest the Chair. I will not allow
this unruly business in the House,
that while the Minister is on his legs,
everybody is having a dialogue. This
cannot be allowed in the House,

oft Trw wade fag AT FOALEAT
wE .

ISR : T 8 7En TR
RY N & AT #E @ swI@r

Only yoy do it. If you want you
please ask that you have a point
which has not been answered,

The Ministey wil] answer it i he
feels like doing go. You just can-
not get up and create ap unruly scene
in the House, I would not allow
this,

The question is:

“That the Bill to authorise pay-
ment and appropriatiog of certain

MGIPMRND--309 RS—RS-I—14-12-89
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Sums from ang out of the Consoli-
Jated Fung of India for the, servi-
" ces of the financial year 1989-90 as
passed by the Lok Sabha, be taken
into- consideration.”
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The motion was adopted,

THE DEPUTY CHAIRMAN: We
shall now. take up clause-by-clause
consideration,

Clauses 2 to 4 and the Schedule
were added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill,

THE DEPUTY CHAIRMAN: Mr.
‘Valiullah, I had warned everybody
tha. « while the Bill 45 being passed,
nobody should disturb the House,

SHRI.B. K. GADHVI: 1 beg to
maove; .

“That the Bill be returned.”

The. question. was put, and the mo-
tion: was adepied,

. THr DEPUTY' CHAIRMAN: The
House adjourns till 11-00 o’ clock to-
TNOTTOW,

The House then adjourned
at twenty-five minutes  past
six of the clock till eleven of
the clock on Thursday, the
4th May, 1989,



